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Heard Mr.K.Sbdhakar Reddy for th 

applicant and _-; Nr.fl.R.Devaraj for 
- r'espondents 	 - 

. The case Was passed over a' Sr.CG  
as not readily available. As it is 

stated that this may.. not come up for 

hearing before this i5resent sessibn,1c 
Zearned 'counsel for the applicant rei 

to adjourn this cse tomorrow i.e,, 
-. . 43397 as he has some urgent workk in 

other cdurts. 	 - - 
. 	

- 	: 	view of the above submission us 
. 	 it tomorrow i.e., 13397forYieain9 

4mediately below admission. No further 
-. 	 &tension of time will be given. ' 	

The standing counsel should also 'I 	
A 

- 	caTe-prepar/for hearing this case 
- 	 . 	

omorrow i.e., 13-3-97 positively. - 
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/ 	 !b CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH - HYDERABAD 

ORIGINAL APPLICATION NO. 	 OF 199 

Shri 	 . 	Applicant (s) 

Versus 

TgSiecg Q3(, 

._cfr 

Respondent (s) 
	LcjS t QL 

11 
	

This Application has 	 to the Tribunal 

by 	

M 	
c. 	

Advocate under section 19 of the 
Lihnistrative Tribunals Act. 1985 and same has been scrutinisecf'with reference to the points mentioned 

check list in the light of the provisions contained in the Administrative Tribunal (Procedure) 

Rules, 1987. 

rvr.73 
The application has been in order and may be listed for admission on 

Sàcer. 

	 0J)Deputy Registr 



Particulars to be examined 

I 1. 

En'dorsement as to result 

4: 

2 

Has the index of documents been filed and has the 
paging been done properly? 

Have the chronological details of representations 
made and the outcome of such representation been 
indicated in the application ? 

Isthe matter raised in The application pending 
before any c:ourt of law or any other Bench of the 
Tribunal ? 

II. 	Are the application/duplicate copy/sparc copies 

signed ? 

12. 	Are extra copies of the application with..anncxures 
filed. 	 - 

rdentical with the original 

Defective 

c) Wanting in Annexures 	 2 
No............ ...... jPage Nos ........................ 

d Distinctly Typed? 

13. 	Have lull size envelopes bearing full address of 
the Respondents been filed ? 

14. 	Are the given addresses, the registered addresses ? 

15. 	Do the names of the parties started in the copies, 
tally with those indicated in the application 7 

16. 	Are the translations certified to be true or sup- 
ported by an affidavit affitming that they are 
true? 

17. 	Are the facts for the case mentione under item 
No. 6 of the application. 

Concise? 

Under Distinct heads ? 	 . 

Numbered consecutively t 

Typed in double space on one side ofthc 
paper ? 

IS, 	Have the particulars for interim order prayed for, 
stated with reasons? 



I. 	Is the application Competent ? 
'4 

2. 	(a) 	is the application in the prescfibed form ? 

Is the application in paper book form ? 

Have prescribed number complete sets of the 

application been filed ? 

3. 	Is the application in tinte ? 

If not by how many days is it beyond time? 

His sufficient cause for 	not making 	the applica- 

tion in time, stated ? 	 . .. 	. 

4. 	Has the 	document 	of 	authorisation / Vakalat 
name been filed? 

5. 	Is 	the application accompanied by 	B.O.JJ.P.O. 

for Ks. 50/-? 	Number 	of 	B.D. / I.P.O. 	to 	be 
recorded. 

6. 	Has the copy/copies of the order (s) against 	which 
the application is made, been 	filed 

7. 	(a) Have the copies of the documents relied upon 

by the applicant S and 	mentioned in 	the appli- 

cation been filed 

Have 	the 	documents referred 	to in (a) above 
duly attcstcd and numbered accordingly? 

Are 	the documents referred 	to in 	(a) above . 

neatly typed in double space ? 

Li 

CENTRAL ADMJNISTRATLVE TRIBUNAL 

HYDERABAD BENCH 

APPLICANT (S) .... 

RESPON DENT (S) 	 ......................1'.. 	
£ 

Particulars to be examined 	 . .. 	. 	. . Endorsement as to result 

of examination 	- 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 

INDEX SHEET (ORIGINAL) 

O.A.NO. 	 I 	 of199 

CAUSE TIThE  

VERSUS 

VLQ_S 	 ren 	 -rr- 
(2 C-crrasxtc N- 

Sl.o. Description of Documents Page No. 

 Original Application 

 Material papers 

 Vakalat 

 Objection Sheet 

 Spare Copies 

 Covers 	 3 a- 

- _ 

r.  

I 



'AT HYDERABAD. 

O.A. No. qC4 of 199?, 

BETWEEN; 

A. KISRAN, S/c 1fwJcdIaZ$. 
aged about Sf, Years, 
0cc; DIVISIONAL FOREST OFFICER 
JANNARAM, ADILABAD DISTRICT. 

AND 

UNWN OF INDIA, 
Rep, by its Secretary, 
Ministry of Environment & Fotests, 
C.G.O C0Ep1GX, Lodhi Road, New Delhi 
and Two others. 

4k 

Po&ct 13) 
? nttnnn 

p 

RECEIVED'\% 
i ufEBI993 7 
3- Jh 

- RESPONDENTS 

C/4ftOAJOLOCSY 

MATERIAL INDEX 

S.No. 	Description 	 Pages 

Certified that the above documents are true 

copies of Originals. 

HYDER.ABAD, 

sy 
'ci 

1. 	Original application 	 1 to 9 

H 	2-, 115 Gtcba- cLQAkC 

3. IFS R-JS- 	 -it- 

1F5 	sJ-J- ftk0 

Ce 



G 
APPLICATION UNDE R SECTION 19 OF THE CENTRAL ADIIINISTRATIVE 

TRIBUNAL 

Date of filing

or  

$ 

rs. 
-' 

Date ofreceipt 	: 	 ( 	

EEBI993ii Bjit Post 	 a 

Registration 	S 

Signature S 

Registrar 

IN THE cENTRAL ADI'cNIsTRAIvE TRIBUNAL: ADDITIONAL BENCH: 
AT HYDERABAD. 

O.A. No. 	of 1993 

BETWEEN 

A. KISHAN, $10 %ja1ffi2tfl, 
aged about'Et'years, 
Ccc: DIVISIONAL FOREST OFFICER 

t 	JANNARAN,ADILABAD DISTRICT. 	 - Applicant r 	
AND 

1. UNION OF INDIA, 
Rep. by its cretary, 
Ministry of Environment & Forests 
C.G.O Complex, Lndhi Road,NEW DELHI 

2 • 	STATE OF ANDHRA PRADESH, 
Rep. by Chief Secretary, 
Secretariat, HYDERABAD. 

3. PRINCIPAL CHIEF CONSERVATOR OF FORESTS, 
Department of Forests, 
G;ag€tn Vihar. HYDERABAD 	 - Respondents. 

DETAILS OF APPLICATION: 

1. Particulars of the applicants 

Name of the applicants A. KISHAN 

Descriptiàn and office DIVISIONAL FOREST OFFICER 
in which employed 	JANNARAM, ADILABAD fIST. 

Office address 	 -do- 

address for service 	Mr. K.SUDHAKAR REDDY, 
of all notices. 	?4vocate 

2-2-1132/5,New Nallakunta, 
HYDERABAD-A.P. 



:2: 

	

2. flarticulars of the 	: As mentioned above in 'the 
respondents. 	 Cause title. 

	

1) Name and desig- 	: 	 H 
nation of the 
respondents. 	 -do- 

ii) Office address of : 

	

the respondents 	 -do- -, 

Address for service 
of all Notices 	 -do- 

	

3. Particulars of the 	.: 
order ?Qainst whicC 
application is made 

Date 

Passed by 	S 

-i - 
Subject in brief ; To Cswfr tLL)f1A-c, 

4. Jurisdiction of the Tribunal 

The applicant declares that the subject matter of 

the order against which he wants redressal is 

wIthin the JUrisdiction of the Tribunal under 

Section 14 of the Act. 

5. Limitation: 

N 	 The applicant further declares that the application 

is within the limitation Prescribed in Section 21 

of the iministrative.Tribunal Act, 1985. 

6. PACTS OF THE CASE; 

1. Applicant herein an officer of the State 

Forest Service holding cadre post substantively ath 

completed long length of service. At present working 

as Divisional Forest Off icer,Jannaram, Adilabad fist. 

AS per proviso (b) of sub-rule 2 of Rule 4 of I.F.S 

.. 3 

1 
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a(Recruitrnent) Rules, 1966,c) the applicant herein 

is eligible to be considered -for promotion to IFS 

(Appointment by promotion). 

2. 	The applicant herein is not being appointed 

to IFS for want of vacancies. As per Rule '9' 
-- 	 - 

of the IFS Recruitment Rules, 1966, the number of 
A 

persons recruited under Rule 'SZI (Recruitment 

PY promotion) shall not exceed 331/3  percent of 

the number of 'SENIOR DUTY POSTS' byrne on the cadre 

of the state i.e. 31 posts. But Respondent autho-

rities have wrongly worked out the 'Promotion Quota' 

as only 25 posts by excluding Item 5 Posts of IFS 

Cadre Strength. 

The Indian Forest Service (Recruitment) Rules, 1966 

is as follows: 	- 

Rule-8: Recruitment by Promotion: 

The Central Government may on the recommendations 

of the S tate Government concerned and in consultation 

with the Cozwnission and in accordance with such regu-

lations as the central Government may, after consul-

tation with the State Governments and the Corrinission, 

from time to time, recruit to the Service persons by 

promotion from amongst the substantive members of the 

State Forest Service. 

Where a vacancy occurs in a State Cadre which 

is to be filled under the provision of this rule 

the vacancy shall be filled by promotion of a member 

of the State Forest Service. 

.4 



J) 
:4: 

Where a vacancy occurs in a Joint cadre 

which is to be filled under the provision of this 

rule,the vacancy shall,subject to any agreement 

in this behalf, be filled by promotion of a 

member of the State Forest Service of any of the 

State Constituting the group. 

Rule - 9: Number of persons to be recruited 
under Rule 8: 

The number of persons recruited under rule S 

in any State or. group of states shall not, at any 

time, exceed 333 percent of the number of senior 

duty posts borne on the cadre of that aaiie or 

group of States. 

For the purpose of determining the percen-

rage specified in Sub-rule (1) the officers of a 

State Forest Service..who may be appointed to any 

of the vacancies caused by the transfer of cadre

officers to another service or by their quasi-

permanent deputation to the ccentre shall be excluded. 

	

- 	The strenth and composition of the Arhra 

Pradesh Cadre of the Indian Forest Serthice is as 

follows: 

- 	CADRE STRENGTH OF IFS IN ANDHRA PRADESI-1 - 	- -- 

	

- 1. 	Senior posts under the State 	.. 	64 

	

2. 	Senior post under the Central 	13 \-- 
Governthent @ 20% of above. 

77 -- 



U?  
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3. Posts to be filled by promotion 
in accordance with rule 8 of the 
IFS Iiles 	1966. 	 .. 25 

4. Posts to be filled by DR 52 

S. Deputation Reserve Q 15% of 
4above 

/ 

Adhoc deputation ioj 

 Leave reserve © 11% of 4 above 6 

 Junior posts @ 20% of 4 above 10 

 Training reserve @ 10% of 4 
above 5. 

Direct recruitment posts 91. 

Promotion posts. 25 

Total authorised strength 116 

( 	
- 2) 	- Mere, it is humbly submitted that as per.  

Rile 9 of the IFS Recruitrient Rules, the number of 

persons to be recruited by promotion shall not 

exceed 331/3  percent of the number. of 'Senior Duty 

Posts'. 

"SENIOR POST' is defined under Rule 2(g) of 

the IFS (Seniority)Regulations as follows; 

"(g)" 'Seniot Post' means a post included and 

specified under item 1 of the Cadre 

of each Stte in the Schedule to the 

Indian Forest service (Fixat&Ion of 

Cadre strength) Regulations, 1966 

and includes -a post included in the number 

of posts specified in items 2 and S of the 

said cadre, when held on senior scale of pay 

by an Officer recruited to the Service in -accor- 

dance with Sub-rule (1) of rule 4 or Rule 7 

of the Recruitment Rules ". 

0 
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Therefore, Senior Duty Posts cleaIly comprise .of 

the following 3 categories: 	 - 

Senior posts in the State Government 
(Item 1 of the Cadre strength) 

Central Deputation quota 
(Item 2 	-do- 

Deputation reserve 
(Item 5 	-do- 	) 

-3. 	Thus it has been explicitly provided in 

the above rule that posts under item S of the Sche-

dule of IFS (Cadre Regulation) shall be treated 

to be part of the SENIOR DUTY POSTS. 

By way of Recruitment by promotion, the 

number of persons to be recruited must be taken 

as 331/3%  of tl item 1, 2 and S posts mentioned 

in the IFS Cadre Strength. But whereas respondent 

authorities herein are taking only item 1 and 2 posts; 

and not taking into account item S posts for the 

purpose of 331/3% for the purpose of Recruitment 

by promotion under Rule 9 of the IFS Recruitment 

Rules. The respondents herein have wrongly fixed 

the promotion quota by taking the actual senior 

posts only on the basis of 77 posts i&e. 64 posts 

under the state (Item 1) and 13 posts of Central 

Government (Item 2). 

4. 	It is humnly submitted that promotion quota 

should be 331/3% of the total Senior duty posts 

i.e. 95 posts, 31 posts and not 331/3% of 77 posts 

i.e. 25 posts. Senior duty posts mentioned in 

Item 5 of the Cadre strength iQe. Deputation reserve 



:7: 

which is 15% of 52 posts to be filled uj by 

Direct, recruitment and is equivalent to 187 

posts plus and adhoc deputation posts of 110' 

i.e. '18' posts are clearly Senioty Duty Posts 

and cannot be excluded for the purpose of corn-

putatton of the Prorrotion quota (i.e. 33.3%) 

under rule 9 of the IFS (Recruitment) Rules. 

Rule 2(g) of the IFS (Seniority) Rules 1968 

has defined the Senior Duty posts and clearly 

covers posts included and specified under Item 

1, 2 and S of the Schedule to the IFS (Fixation 

of cadre Strength), Regulations 1966. 

5. 	All the Senior Duty posts mentioned in 

the Cadre strength must be taken into account 

for the purpose of promotion towards 33.3% quota, 

whereas respondent authorities counting only 

item land 2 Senior posts and excluding Item 5 

posts for the purpose of 33.3%, this action of 

the respondent authorities is clearly in vio- 

lation of the rule 9 of the IFS (Recruitment) 

Rules 1966. Respondents cannot exclude the Senior 

Potts under Item 5 i.e. Deputation Reserve and 

adhoc deputation and cannot deprive the right of 

the state promotees to be considered against 

these vacancies. For not including these vacan- 

ties towards 33.3% a large number of State Pro- 

motees losing their chances for promotion to IFS 

since several years for no fault of them. Hence the 

action of the respondent authorities is clearly 

illegal, arbitrary and unconstitutional and it amounts 



CIO,  

4 in violation of applicants fundamental rights 

guaranteed under Art. 14 and 16 of the Constitution 

of India•  

7, 	RELIEfl) SOUGHT: 

MAIN PRAYER: 	HENCE, IN THE INTEREST OF JUSTICE 
fl it is prayed that this Hon'ble Trina1-y-be pleased 

to direct the respondents herein, 

i) 	to count the Deputation Reserve Posts 

i.e. 10 Posts and Ad-hoc Posts i.e. 8 

posts mentioned against Item '5 6  of I.r.S 
FIXATION OF CADRE STRENGTH REGULATIONS 

1966 for computing the 33.3% Promotion 

Quota Under Rule 	9 	of the IFS RECRUIT- 

NENT RULES 1966, for APPOINTMENT 	BY 

A 
PRO}VTWN, and 

to direct the respondents herein, that on 

re-fixation of theproattion quota, 

applicant herein should be considered 

for promotion with reference to the select 
A 

. list5prepared-ENOW  under the IFS 

(PROMOTION) REGULATICNS 1966 and pass 

such other order or orders,as deemed fit 

and proper in the circumstances of the case. 

8. 	INTRRIZI4 PRAYERS 

It is therefore prayed pending disposal of the 

main O-A this Hon'ble Tribunal my be pleased to eoae4de,t 

4. 

.. 9 
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Details of the remedies exhaustedi 

The applicant declares that no other alter- 

native except to invoke the jurisdiction of this 

Hon'ble Tribunal. 

Matters not pending with any other Courts 

The applicant further declares that tije 

mtter regarding which this application has been 

made is not pending before any Court of Law and 

any other authirity or any other Bench of the 

Tribunal. 

I 

Particulars of Postal order in respect 
of the application fees; 

i) No,, & date of Postal order; 

Details of Index; 

- 

COUNSEL 

94 C4Gj2-3  
Ca; 

ccJ - 
ji3em 

oJp 

SIGNATURE OF APPLICANT 

I,A. KISMAN, 5/0 & A - 'ftJgtta.-4r 	aged about: 3'r 
years, Ocö; DIVISIONAL FOREST OFFICER, JANMARAM, ADILABAD 

fIST. , do hereby declare and verify that the contents 

in paras 1 to 13 are true to my knowidge and belief. 

& 

HYDERAABAD 	 SIGNATURE OF APPLICANT 

Dates 

'ros The Registrar. 
central Mministrative Tribunal 
Addl. Bench, }-Iyderabad-A.P 



2. THE JNDJJVN FOREST SERV!CE (FIXATION OF CADRE STRENGTH) 
REGULATIONS, 1960 

in 	p it rs ua ace of sub-rut e (1) of rule 4 of the 

lndtitn 1'urett Servitx (CitdI'e) Rules, 1966, the 
Central Ciuvct'nmeni hereby inaket, in coitsulta-
tRill with ilte :overnn1ent of OW Stale concerned. 

the fithiuwitig idguilit 10115, natiiely -- 

Short tile and ciuInjIelIeejn?nt.-- (I) These 
l'egu alions irmy be cal led the 1 ridian Forest 
Service (Fiiation of Cadre Strength) Regula-
tiuns. 1966. 

(2) They shall be deemed to have conic into 
force with ehleet from 1st October, 1966, 

Stre:tgffi and Cornpusiiiuri of Callres—'ihe 
posts borne on, and the strength and composi-

tion of the cadre of, the hId tin Forest Service 
in eachr of the State shall be as specified in the 
Sched ule to these regulations. 

SCHEDULE 

ANON EtA PRADESII 

Senior Posts aster I he Stole (iovcrnnient 

Chief Conse V tOr of alLis  

Asid it 005! C. 01 (7,ttset Vdt or eF Forests 	- 

' 	Alditional CtieiCoitervtitrj of toresis, Wilt! 

Li I'.  

C.",- 5 	1010StS 	. 	 9 

Cone vt I i• of Pores s State lit ding Circle, 
l{ydera bad  

Conservltor otf Forests. Research and Develop-
meat Cit cie, Hyderilbad  

Contervitto rYForesis , Wi It! Li ic Management 

Depu y Con se na I or of Forests 	- 

1) tpoly Conse.tvtttir - of Pores IS, Suit Conserva- 
tion Dtvisien 	. 

Dc vu  Y  C on e rv it or of' Forests, St ate Trading 
Circle. Hyd erabtd  

Deputy Conservator of Forests, Saw Mit I Divi- 	
'u s ion, J inlar,Lm arid Rej ahrnu n dry 

Assistant Cruel Conservatorr of Forests 	- 	3 

2 St ate Si vicatttitist  
curttor,N turn Zoological Park 

Working P1 in Officer 
	

3 

Forest Ulitia 0 Iri 0 fleer 	.' 	. 
For.st School, Yatandu  

Forests Ganeticist. 	. 

64 

2. S ado.' pa 	and Cr the Central Government 
6 20% o tirbove - 	. 	. 	. 	. 	. 	13 

77 

, ps to Ii titled by print)tion in acci*danet 
with rule S 'of the inritait Forest Service 
(Rs.crtlitt'urlt) LIlies, 966 	. 	. . 	. 	25 

1. p,tstobe tiled by ultreel re:ra,ttnettt 	. 	. 	52 

5. U) De7alZLt lii lt,srt've()) 15% of 4 above 	- 

(it) A .1_tue Jeptistiors 	. 	.-. 	_ 	to  

6 Leave Reserve (it I % of 4 above - 

7 juniorPosi s @20 % of 4 above 
8, 'fraiiting Reserve ti % of 4 above 

I) i reel Recruit itlent posts 
Iriintnt i ott posts 

'cola t Authurised strengi Ii 

ASSAM 

Senior posts under the State Goverouneut t 

	

Chief Coisserval or of Forests - 	- 	- 
Additional Chief Conservator of Forests 
Conservator of Forests 
Conservator of Forests, Development 

Conservator of Forests, Economic (ire Ic 

Conservator of Forests, Ilead Quarters 

Conservator of Forest s , Soci at )'r)icst ry 

	

Deputy Conservator of Pores is 	 . 
Deputy Conservator of Forests, Eastern Asatis 

and WuiernAssinin, Wuld LiteDivision 

t)siuuty Coa;ervtiar il' Forests, Assant 	Suite 
Zoo  

\\orkiutg  'tin ()ltit'ej 	. 

"rijest ljiilisrltiusti (Itlirit 	- 

t'Lutitiitii OttiLct 	- 

Si ts'icttltiitit,i  

Senior nests tinder the Central (joverlinlent 
fi 20 % of I above 	-. 	- 

Posts to be fitted by pronto t on in accordance 
withrute 8 of 	the Indian Forest Service 
(lteerui tmcnt) Rules, 1966 - 

Posts to be filled by direct recruit fluent - 

Deputation Reserve @15% of 4 above 
LeaveReserve@1 1% of 4 above  

Junior posts @20 % of 4 above  

8, Training Reserve @10% 

 

	

of 4 above 	- 

Direct Recritt I taeiut posts 	- 

'reittot ton Posts 

Total Aatltorisetl Stn-ngt h 

*tisctqtt; ats,) at srI lIt 	tIter,::: - , 
N/ta IdtiJ last Wi nit. 

MEOUALAYA 

Clii ef Conservator of Pores Is . 	- 

Conservator of Forests, Devel opmen I 

32 	lYapury Conservator of Forests 

Deputy Conservator of Forests. Training 

'Working Plan Officer  

Planning Officer  
Si tviculturists. 	- 

5 

IS 

48 

10 

58 

19 

39- 
ii * 

4 
8 

4 

61 
9 

52 
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1.o. pn; INDIAN FOREST SERVICE (REGULATION OF SENIORITY) 
' 	•. 	. 	 RULES, 1968 

In e$cfci8t of (he powctn conferred by sub-
section (l)f section 3 of the All-India Services 
Act, 95t(61: of 1951). the Ccnnral Oovgrnrne1t, 
aficr consultiajon with the Governments of the 
Stntcs.cQnecSd hereby makes the following 
rules, MrttIy, '— 

1. Shnrt dtIC and commcncerncntr(I) These 
rules may be called the Indian Forest Service 
(Regulations of Seniority) Rules, 1968. 

(2) They shall be dethed to have come into 
forct on  the 1st July, 1966. 

2. ntfinitiox*s.—In these rules unless the con- 
text otherwise requires,— 	 - - 

(a) 'cadre means an Indian Forest Service 
Cadre constituted in accordance with rule 3 
of the Indian Forest Serv!. (C.drr P.1... 

1966: 
(b) Commission' means the Union Public Ser.  

vice Commission; 
(c) 'conpotiUv4 oxnmlhiniion' means the exa-

mination referred to in rule 7 of. the Re-
cruitment Rules; 

(t) 'gradn(ion list' means a gradation list pro. 
pared under rule 5; 

(e) 'officer' means a niember of the Service; 
(I) 'Recruitment Rules' means the Indian Forest 

Service (Recruilmeni) Rules. 1966: 
(g 'Senior post' means a post included and 

specified tinder item 1 of the Cadre of 
each State in the Schedule to the Indian 
Forest Service (Fixation of Cadre Strength) 
Regulations. 1966. 

and includes a post included in the nu.mber of 
posts specified in items 2 and 5 of the said 
cadre, when held on senior scale of pay. 
by an officer recruited to the Service in 
accordance with sub-rule (1) of rule 4 or 
rule 7 of the Recruitment Rules: 
'Service' means the Indian Forest Service 

'State Cade' and 'Joint Cadre' have the 
meanings respectively assigped to them in 
the Indian Forest Service ((adre) Rules, 
1966; 	 H 	•j. 	H 

'State Forest Set-vice, shall -have, the mean:. 
ing assigiwd to it in the RecruitniontRuies; 

'State Governthent concerned' in TtlâtiOfl 
to a Joint Cadre, means the Joint .Cadre 
Authority. 

(I) 'Select List' means the Select List prepared 
in accordance with, the Indian Forest 5cr-
vi&'(Appointment by Pi omotion) Regula-
tions, 1966. 

1. ASpiment of year of allotment.—(1) Every 
officer shall be assigned a year of allotment in ac-
cordance with provisions htreinafter contained in 
this rule. 

* (2) The year of allotment of an officer appoint-
ed to the Service shall be— 

(a) where an officer is appointed to the Service 
on the results 61 a compi itive examin;i - 
tion. the year following the year in which 
such examination was hcld: 

(b) where an officer is appointed to the Service 
at its initial constitution in accordance 
with sub-nile (1) of rule J of the Recruit-
ment Rules, such year will be determined 
in accordance with the following - for-
mula 

Year of allotment 	1966 rninu. (NI plus half 
of N2) wherein— 

N! represents- completed years of continuous 
service upto, 1st July, 1966 in a post equi-
valent to or above a senior scale post in-
cluded in the State Cadre. provided that 
any such Service rendered during the first 
eght years of gazetted service of the officer 
shall be excluded for this purpose. 

N2 represents completed years of continuous 
Gazetted service upto 1st July. 1966 in-
cluded in NI. 

In computing the period of c-ntinuoi;s service 
for purposes of NJ or N2 any period during which 
an officer has undertaken training in a diploma 
course in the Forest. Research Institute and Col-
lege Dehra Dun or an equivalent course in any 
other institution which training is :;provcd by flue 
Central Government for this purpose, shall not be 
taken into account 

Provided that in the ease of an officer who has 
undertaken the training in a diploma course in 
forestry at Debra Dun for a period of more than 
iwo years. the period spent by such dificer for 
obtaining the final diploma after' hiving obtained 
the preliminary diploma shall be 'taken into ac-
count in computing the period of s'rvice for pur-
poses bf seniority 

Provided further that. the year of allotment of 
an offieerso arrived at shall be limited to the year 
which hi5 immediate senior in the State Forest 

AddedISuh%tlluted wet'. 1.7-66 v(d: MILk Nothlesition No. 2/9/66-A1s(Jvj, di 10-6-68. 



ThE NLSIAN ORSs~T sERVIC? (RECR&JITMENr).RUL3I 

04 
V'(3) The regStions made under sub-rule (2) 	Officers referred to in clause (aa) of 5ub-rule (2) 

shall provide for the reservation, in favour o 	of rule 4. in the next succeeding year]. 
candidates belonging to the Scheduled Castes 
and the Scheduled Tribes to file extentprU?cd, 	aiteeruit*uent. by jwouioUou.-41) The 
by the Central Government' by orden, issutod by 	Central Government may, on the iteonimen4* 
it, from time to time, in consultation with the 	lions of the State Government concerned and in 
State Governments. of the number at vacancies 	consultation with the commission and in aCCOC- 
to be filled on the results at each exammateon."; 	dance with such regulations as the Central 

candidates belonging to the Scheduled 	Government may, after consultation with the 
Castes or fte Scheduled fribes declared by the 	State Governments and the Conunisst9fl. 

Commission to be suitable for appointment to 	from time to time, make, recruit to the ServiCo 
the Service with due regard to the rnaintcnape.c: .: persons by promotion from amongst the subs- 
u' dlcclency of administration may be 4ppomtLØ 	tantni members of the Statc Forust acrvlcc 
to the vacancies reserved for the candidates r 1 	(2) Where a vacancy occurs in a State 	dre 
the Scheduled Castes or the Scheduled 	 filled under the provision of this 
the case may be, under sub-rule (3). 	 rule the vacancy shall be filled bypromotion Of 

if a sufficient number of persons referred 
to in sub-rule (I) of the requisite calibre is not 
available for filling the vacancies reserved for 
them, the •jn,fihIed vacancies shall be treated as 
unreserved and filled on the results of the compe-
titive '2xanainauon referred to in clause (a) of 
suruie (2) of rule 4, but a corresponding 
number of vacancies shall be curried forward to 
the next succeeding year or years@. 

The total number of vacancies reserved for 
the persons referred to in sub-rule (1) under this 
rule and for the members of the Scheduled 
Castes and Scheduled Tribes under any other 
rule or order for the time being in iorce in any 
year, shall not exceed iS per cent of the total 
number of vacancies to be filled in that year 
through the competitive examination and selec-
tion referred to in clauses (a) and (aa) of sub-
rule (2) or rule 4. 

11 the number of persons referred to in 
sub-rule ( , selected for appointment in it perU-
cular year exceeds the number of vacancies 
reserved far them, the names of the persons in 
LXCCSS shall be kept on the waiting list for filling 
vacancies reserved for the released Emergency 
Commissioned or Short Service commissoned 

jt. 

a member 01 the State I'orcst ackva,,'. 

(3) Where a vacancy occurs in a Joint Cadre 
which is to be filled under the provision of this 
rule, the vacancy shall, subject to any agreement 
in this behalf, be filled by promotion of a mem-
ber of the State Forest Service of any of the 
State constituting the group. 

9. Number of persons to be recruited under 
ruWt—(1) The number of persons recruited 
under mule 8 in any State or group of States 
shall not, at any time, exceed 33-1/3 per cent of 
the number of senior duty posts borne on the 
cadre of that State, or group of States. 

(2) For the purpose of determining the per-
centage specifiell in sub-rule (1) the officers of 
a State Fnrc';t Service, who may be appointed 
to any of the vacancies caused by rime trau&5m 
of cadre officers to another sen ice or by thcir 
quasi-permanent deputation to the Centre situ11 
be excluded. 

10. intapretatiou_—tt any qut-i4 toil arises ies 

to the interpretation of these rules, the same 
shall be decided by the Central Government. 

[MI-IA Notification No. 216/64AIS(tV) dated 1st 
Seplciitber, 1966.1 

Sabitiiud wet 11.9.71 tilde OP Wotilication 140, 3/6J71_Ø.MS(IV), dated 19.7-71. 
0, Sub3atucedjolnttdd w.o.f. 11-9.71 Vple Ut' Nomifleàtion No. 3f617t.(i).AtS(IV), datød 19.7.71. 

tsii±7. 
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CELJI1U..L AUMI.Mt;Twvrxvc TItLUUiJa  

LWIU.4'LjJ ULL•C1j 
4 	 . 

L.kojuui t: • 	@!b..o 	;JTflIUfl.j 

U4.on of  

(.JL i-iudj'.t L'sdnj ii & 	 ., a 

- . 	Ci•1&kpu 'b1 SLWS 0K.:J .CE1U) 	OG VScu Os.i.CnIuu 
- . I 	 'ble 	K3. 	 Doorn.c.ur _J) 

-. J ii 0 a 	K F: ti T 
. 7T4  

(D1ivin4 Ui thy thzi 	JUa 11ff]) H 	H. 	-.• Ii 

A writ p..t4tjou dutd 11,2zji 

bufur th H,P Q  ijh oaIart •'--t c.rtjcjj 225 

and 227 of Uwi Qnutjtutjon ot Da&La 	flaaç4 ,  
Uld pCuQtion quota fixaci by thj it 5&Qt 1dcs4t 

tba Mt4hya LCudt3sb cccb:o oS tth Ln.LL.in 	rit; 
5uJZV4,Cjcj, h.urwiti Cgit;C 	t:i 
tC.4ItutjztuU •tc) cjthj Tribtud undar 	 29 cz 
th,j AC2JUiiLLt4cgatjy TcthuKlais Act (i:)O5) 

2. 	It. 1a, b-u pniytid t1t WLU.J: 	cuD-u:t 

tJ.ai9jç, v.tdd tth. 
cifljtiW,d as-ja1c.icjorij su-a VubiTh14 Lii 6N1Ct 2 oi 
citz oC- DIdid wttra—orcjjuai-y dal;xt 11th July 19&3 

theA total nurnt)r of '-cthjoc duty pc, 
cluLuccj 	bu 335 cciur.t.fliu cn 22 

butt.LoC duty 4JuUtJ undar the St2st (OVuCLjiLunt, Al:,  
pcat Of cyiut&-etj &,putc3tjo&, rzcrve., 44 )oat Q 
iL3nj dopucatjoa rujexVu .141 Lho stata and 20 QO3tn 
Jj lJuvu-rLJurvu A--khsh4u 

 

141v4 not;. b.u:e countuct 
r,d £JCiUCL iOL calcuIutiixj ch 33 	Vctioit 

quDLa . ot thu aLor duty xioj us'4ur ru1 9 pE 
£.V I Z; 1(ucruivaLnL jcuLLti XV/d... 	thu (atra.1 

cL1u Lha :3 Lit uJrnt S ci • 

havi 'ionj1y ,tiXc. t1C, VCOLaQLLLOn Cj.tOC. 
!)y tAkJ.aJ tbi3 icLual 	itiO.0 duc' 	oUy Q:z cha 
ba:iizj of 271 j)Ostzi Lu4  22 p'Jtu cu-40r t1 	tLtt 

AL 
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H 	
aoverwuent plus 45 pQfla of the ontruj 

duputdtjon F 	
reserVe (226t45a27j.) by excludia the internal 
deputation rusawo of 44 posts and 20 posts of 
ledvtj V138UCV6. 

H 	

It has been. funhr prayed by t1W petitioners 

on re-tiJthjJ.oQ of ti:.prasotjon qLtOta, thay 
ara also entjtj,  to be considereci for Pt01'0tiQn 

for which approjlrjate direction ahould be given 
to the ra5pondeata with ref eeDce. to :uw aeJ.&ct 
hat prepared in Hoveiubor 1904 undr this X.kt 

(PrcMnotion) iQulatjoxw 1966. 

3, 	AC:CQrdiWj to tite petitionars thu prouiotjo:i 

quota should be 33,1/3 per cent of the toe&1 sunior 
• 	ri 	Uuty POst_3i.e, 335 posts lo 1 AL jOSt and rct 

33.1/3 perdönt of 271 posts i,a. 90 posts as notifjcid 

by the guspoxidenz vide covt, of India 'i 11OtLfcatSoDJ 

G.S.R. SOS(E) dated 11,7,&1, 	cozdix to thefa itca 
5 of the aforesaid notification i,e dputat±ou 

roarva which Is 15 par cent of 1131 posts f±i].c3. 

by direct rucruituenc and is eqUIVOIWiL to 27 Posts 
p1u ad-hoc incrasa of 17 po&ts under thd Sttu 
Forest oive1opnaz orporatjon l.a 44 poati ar tt 
clearly stnlàr duty posts and cannot ba exclvidua 
for the purposU oe cccuputatjon of the promotion 
qubta under rule 9 of x.i.s. (Racruitinent) flu1e3. 
It. 1j ulto Cidijituci that 	•:LV'j.A which li ufl 
Qurceiit of che pot filled be <arct recruitment 
L.a. 11 purcent of 101 po:itFj equal to 20 pcnits are 
C1150p0.sts usually fihld by anior scalc' officra 
and thorQfor,3 should also bc reckoned. It han also 
been aruad that gula 2 (y) of Ui Ij, (sonio:itv) 
itulc 1960 has defined the anJor duty fS 	utU 

cleurl cover pouts inciudud and iipucifid unth r 
ituni k and items 2 and S of the .ccI ieaul+o the  
I • j? .L . (vixi tion of cudc(: titruiItJtli) Xtayulations 

1966. It is however, to be ob rvcua that iaavu 

reserves .L.u. Stunt 6 equivalent to 20pons unr 

the aforu:;ujcI uchudulu (ukncxk4re-.A) :i. not cover.d 



S 

p 

rt 

I_ U 

by tlia dctix1htion(g) cii! th 
jtu1n Jiu citud by thu Ltitioi: tiiijvu. 

Iki uiz;o not 	cojuntly cIarijecj on buhI! 
oL 	tjjj1 	Chat leju Zu3ut'Itj CaflnQt. cti:u 
.LicjuJ; 	On tisa Jui.ioz- uc11oj -thu 	rvScc, 

'L, 	In thu £4jLti U iCi.tLuAz 1JULILjJjjQws fijud by 
L)1,3 lcurtIcjd CQuzu1t4 of' L1.10

tjcjc4 	datc1 12th 
aCJa1aUC 1935 it tL

ZI 
es beun LufljAur cLjbuacj tli.sc th 

aàçuaj 
 

purcantajo of Uw pruioLjon of 	csctn 
ui F.Jisyu .LCujjij tJU1J4 UU to 20 Q.ircflt uj 
,0 j?runt at th.s I,A.S and x.v,s cadni o 3iC1Aya 
PC1C1LWtk wJ$ch 14 di 	itim±tory and uztitrary0 i-pw 
t1msu Lx)J:oUnta Jda havcj b*en wockQd out haa not bau 
uIucjcLtud 	1Pwvar, iii thu oritjin4 PjLit4QfA lisa - 
Quttionj 	1wy r.tuz4 to 335 tiun.Lo,c duty QOAt4j 
WILLio in th4 atoreaai4 wrjttau note of Oubtjaja 
dctid 12.12.1906 thtI £igu.rca haa been rvwiaed to 389 
.QLs 33,1/3 Purcunt Of whjti worká Out. to 130 pot 
althou.jii in pans 9 of th azuu notu the claim tAacka 
iu £tilj C H 111 QQitu ALj prayed in tha original 
Qutitjcjjs (kAtud 11.2019uj, Tha uoLificstjon. 
indjcutj. thu uuc1zorjjau cadre utrungtii of 

xs9s 

us 	aUisyts £Csd.su1t dtuU 1i.,7'34 
R 	u, •IL 	. c uiv¼ltj a to*asj vwubar e± 309 	bue. bvjcuuly 

tiiciu arc1 not all. sønioc duty. poats, Tharu Su no 
£$UCL thinj ai tota.j utatj cddru otranith o 
poiti oray'ab. scud to by thca sistLt nr 44 

Puc& 2 f t.hair Written UUl1flik4jon aatad l2.12c l9&; 

5, 	Intha return C ilaci by thu bJpindanj9 ULiOTh 
00vorxrnunt 0 the 3ClAuduIe unchar th*j 	Cadru r44e& 
indictinj tthe total authoriseci zitrunnth in thro 

Xe2Jya Pradcah cadre of I,v.i (Ann ,a2rq,a) 14 duhitt6d, 
jjowuvr4 it has bean contondaj that tjjc inturnal 

ruuurvu i.e. itea S of thi tlforuuald 
actiatjuje equivalent- 	': 	 •.;rt not 	uiniiuiu 
uuzs.ior duty pcnjto Lot the £'urLxzju tsrsd itc:u 6 of )eovi 
r4JJ3uL-v0 corn)riii1ng of 20 poz~ LLi 	tiuxs.Lor duty 
potit&j, and in any ccuu boen t;huu 

LI I 

(siui cannot ho 
Lakoji jutci accouait Lot C11cLduLJhJ 231/3 Q.rCont 
quot.s or promotion pota in tt:najs oj' ip-io 9(1) cL t.h,j 
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cadce atranJth Regulation anu mde 4(2) (b) of the 

iwcruitAuant Thslezi of 1.2.3. It i-a claJjacd thcit tti 
Li-guru of 90i.a 33.1/3 percent of 271 posts 
(22645 La. undar ite4u.j k and 2 of the sckiedtfl) 
hati bean cotrectly worked out. 	 / 

On thu (jueatioa of promotion of 3tcsta 3onrica 

otflcarts of t.ff.s the figurQ of 5 per c.nt o 
stmuior duty posts rcfurrwcI to in pra5 and 6 of 

. 	tie Ikoturii with.roft3ronca to rulu S Ot cws 

$ (ro&aotion) flulea 1966 appeara to have bneA wronj1y 
cittd inutad of 10 percent envinaged Lu the aforesaid 
rulu0 It Sm Claiinci.cl that thu pit1tio1arD fiQurcst 
At 301pzs 'U iLa44 49 rtnspactivu1y in the 54j13ct 

kiruparlud on 214t Noveiubar 1984 which coiuprizied of 
40 fluiIluz3 i.u, twicu t1wi lwuubwr of 24 vLtcaz1cico 
anticipated durint; thu year and were not cQvorud by 
thu actual available nw(Lbec,Of vacancies in thu 

praub Li-cm quota of $acLhya Pradash although it i:; 
concedud in, part V of the ibi:turu of the raspondont 

that the petitionerø niJBaa have beiq Includad in tim 
uuiuct list of that yusr, 

• it; has to ba obtjcved in thia context that t}i 

ficjuru oi! 10 pwrcunt atm unvLugaU iii itulu S of th 

I.r.s prauiotion Jtu103 196'.is with rQerunca to 

1 
	ituiu 1 iix,A 2 of the euctru strunjtti CLtJuic (Atixtexuru.A) 

p 

! 

-C 

 Lhp ziujcsrate rutuxa ha:i !i Ild by thu 

rusponclunt state cjOVerflLtufst. All aj)fJiiC.stLiOl1 by 

iiit0Cvcii0t5}iri RuttLtthra was also filed prayin'j for 

CuiluttOji heuirinj Cit thia UQiiCrsti.On wit;k ox. t35/utT, 

.Chuu.ujan amid ottic:ru vu ufl.LOiI cni [itilci 
,iii •iiuo C))t)Out ii] ttzt 	j'C(J.Lll.OIL 	Tii: LtyJC Lot. 

0 
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CUiiCjis ItsL'iI1j tcJ riot. UCCCpLLJU. 	TL1 points 
ç..i:;u Lrj  t.Isc .LILLcLvwiet: UpjJULUL.J CIt jcLitioza 

¼ 	h .:iliJ u::n 	cojL;iJI:ut jQ] oil £LlcC.Lt.z,. 

jt hau buzi ttd iy tht* intrvnjc tLi: 
eLc C.J.#L:tiJc:aaL 	i&Vi Corrcctly wor]cid uut 
prouoclon qota and that thu cadre itrenjUz 

ar •zikuilar to those of I ,A .S wil 
I .1' .0 1t.:ULuLjoii5 duct th.. quota PtucribecL iu 

S 

ri 

La L'3OixicJur to thu i..LZ1 .Uilud by '-ILJ I111.LL1L 

oil jadju, tile Qucitjcjj&rza havu turtkur utrcujuj Unc 	$ 
iijfaiL1cnc of itu.Le 2 (0) oil the j.jj..S (&uriitr Lcy 
ituicJ iOj ujd ulzio elt4cj j&jvt oj Indlu 'U ihLrijctioii 
CuuLsLn$J in JJjiurLuijt oil WcCboflgjol & 

iLonu ltcer No.4/12/70-Axs(Iys) datjd 26,5.7j 
which iai:iCCucLloiIzj uCt ruproductjcl On pagcx '146 of 
thi All india 5tthrvic 	}s3r1uu1 editud by nu.aUiira 
(X.112d L4J.LJ.OU) csCcurdinj to WILLCh 3014 tor duty pozta 

a10 codIjJrie of. thi internal dcputatiorI rascrve 
wituin- tl&s. SLaCi GOVt ajart £roi the ctral 
Uputation quota in addition to the senior- cAdre 

under thu ,tat Gov'rnjnunt 0  

.7 	t1t3 hava cut •1divccj tue coittuicjonu ol the 
jJutiCjoflen and thu ituJXntiuntu. Tilts uolu point idr 
d3tuflijjflj8 Lu what i thu uieanjnu and bcoQo of 
tiLl 'sunior duty LJULtL 0  with rutur..-ncj to ruic ' 
of tthS I (Rcruiuu.mt) riüm 1953. The ututu 

Ui rnp-an3c to our diructjoc.a Uva a3.o fiflU 
a UtaLitu:at Ut. otQins in po&ition n ui:aot duty 

33C3 irs i:lt 3UaLc 	It .L, 	 not 1hcisury 
Lu jo into Lh-a detuilcd jDQJltion Ot LDOStSnY dl: 
o -iccr$ ori cac1r or c:c-cadru pott:s Lithin tha 
tutu, jtciu S .o jnnaxurtt-A Which is Govt o 	nd1z 1.1,  

rlocjfjcatjöjLtud 
 

11LIx july b84 indicatez3 4' 
1),jz.LLI cns intornal duputatiun resarvu includlnLj  
ad-hoc incrca&io of - 17 postu under tw .tat(3 P.)Cwt 
D4vd1op1rt-Jnc oorporation, it is Opon to thu Ovt 

oil Itdia and thu 4:tutu (jovE to pa -iodical1'r rcvLw 
cIi cacIru utrc&.jth of the i.r.s wiUiin tIi stota 
unctar gul'o 4 of the 10p.s(cadre Rules) 1966 aai 
lu aluo done in t1i caiu of I.A,S and I,i?fl- 	C)IICO an 
ad-hoc incruauu in notitioJ undur, t.:hu LILcdui to thu 

Cudre LrunjL1t jujulutLoriu uai iii /Iunuxuru-A Utut 

S 
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thucoineu pcsrt of t1w authorivod cadre atruajth. 
t Ixzi not buen seriously diaputed on potut Of 

tact,  by the rcupoudaues that ths iutecnal &putaLJ.oa 
rurv 	cothpriinj th 44 posts listed ALi'itcaaS 
of the .schedulo (IuutuxurcJ-A) does not compriaa of 
ucalor duty ço.its. 

ztaruovor ru1. 2 (,j) of the 	(p.p.julatiLn 
of StAkiority) ituJ.ua  1968 clearly Litututj a fojlouu 

jiuEitautiofw- Ill thju rules, uulazu th .cccLxc 
QLhurwjsu recjuiru- 

- (j) 	'Suujur 'ost biluatu a paiL inclw.lud ct&ad :ec1ti.uU 

under Stunt 1. of the cadre of tuck& atate in t.h 
schecluj.o to th Ia(iian orot survice (rixatlort 
of odrc trezth) wuu1ations 1966 

a Post included in tha number of post:a 
pcc.Lfiud in itau 2 and S of the 	4 e-adga 

whni held on ianior scale of pay, by, an officer 
rucruitad to the cieLyiCu in accorduucd with 

I 

UCCflhitThCnt gules." 

T110.3 it has buen tsxplicitLy provi&d in tha 
-. LLbOVQ rul4A tl*et poiaits u3dar StQW 	t$ os thd sckadu1s 

I 	(CAdroa RulJut1on) that ia AruzuxtLnwA tihall be 
H 	 . - treated to be part of the a'nioc duty post"hia 

interç)retation i fu.rt1jr zwpportud by DuparbneIit oJ 
vansuiuwl is latter of 26th j.sy 1971 ricirrcd to 
undr t1w prucuciiuj 	rtsjrup.au4 alco tha uurliar 

Itniflry of ipao Aifairs no,rJ3tter uo.(27.23..&4-

hI3)dtud 24,3,56 raproduc4d on p-au 44.1tq 446 of 
tha,aJ. Didia survicS 113nLrnal c+t;eU earlier. 
Thure±orcs sga.tor duty pOfita3 clearly coipriu 02 the 

1ollowinj 3 c.ztejoriui. . 	 . - 

(d) JutLlOt poiLa in the vuta Govt 

(b) 	ittrul dputtjui quut..i 

: 	1. (c) Deputation ruurves 

riv,ru i uod±siuts us ruycJ (a) cLnd (b) above 
....••. 	which tote]. 271 pouts as adffiitted b,t,, Llxa rcspoudut0 

1, 	

tPvLr, thu rwuudunuu ;ra ciaL1y ircau in 

avenin.j that the catcjory (a) poutti w)4h 	nt.ic.w.ct 

HabovO ina.s oi intarucsl deputation r zictcvu •• 

tittttiu tuu 5tstu aud iLruv4ud 	-I O.L. 

cclsaduie (A1uoxu-) are to be xc1uct', dii13 	• - 

I 
 cicutaUft] th 33 1/3% cc4ctotiet cQt v.nc;.-:,t £.1 
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9 of Lh(i is,s (rtccruitiaent) tUi3. 

J j)0Int LlLst nacjda Qxuuiaut1wi t0WcVC 

19 wIk,Ubr aJaiaz3 iCstli 5 Qt tha 1ChQLU.3 oiiy 

27 pota WILIch jg 15jL of itcnr 4 ot tGt po&it 

fliiud by SLnsCL rccruiUaau should be counted 

touas&j th.a £roaLotion (jUQL4 CC 17 QQtst3 which 

atq U)IOW11 Lu i.li0 tQocnoLu of tilo octiaciulo it6 Zs 

ad-.1joC iVCC3.tøU 

 

und,3r .LiLa StdtJ Qfl;3t Q)Cj)WutLC.si 

uh.auld id.110 IZACIL&LLJCI i,u 27tU4 postti aei 

cjU1nJt i.tci 5. nub 2 (:j) o1 thcj I 0irs icniiciLy 

.ru1u UOi hOC LUu)t.ô uny r3 lCezlou to 15% of tisrj )OC 

£i1l.jd by divuct Laci.'ttiUfluiit riiErod to it.; iecaz 

S oi1 tft ;chuJulu uIAcljr csdrcs vtrunjth !2iju1ati011 

but only inak 'a 	titthticCS to th nwubr ut 

upcifi&id undijr ituzau 1 2 ( S of tia 3QhCLtU1c, 

thu ir%ccuaio. aC 17 postu w"a only tid—hoc covurna3nt. 

uay not htvo incluUed thorn a part of thea 144 L.05t ~ , 

I zhcu a:juinut it.uaA S Of tlka cI)uJu.1M, 	jL....t ulu 

4 (2) ok tha i,v .3 aiidru (itubo) 1056 tka cmro1 

vrrgazn, Ira couau1tation witki state 3oVutnIilUt 

makes a trienpial revi*w of this cadrc couQorJJ.tiOfl 

ot Lla ,,Ctt' 	LBICJ thC QlOVii0fl'l i&sc;rcst.j Of 

tha Li Ar u:;tz 	b.euA L1OLLfIOJ. &ntl ittcorjuCed 

LU itusA 5 CE Lhu ohodul' WWC Lji' Q.Ldru LtL'uJkJtFs 

!&uJultstioxIu, it would oppc'.ir it )vaij to be Qo41rS&ci 

e. part oH tho GtrtnJth ajainut whi';U proaotion 

poutu huv to bo rcckpnd 	In t1b. dsupactsuuift C) 

p.sraoiuui .snU ;1 inivsiuitrutiv jutor&uta l4tLcsr 

u44/l2/iU—iwJ(l) thtc4 2$.S.19l5 tusution4sd oc1iuC 

yicba j1aru (iii) wadat itctta S of th.t l4itar QQt8 

,undur a cprpoction arts ijscludad in ttW iaacetnul. 

d'uLuCiu twUuL. TUCet0tU, tk uncir 44 QOt 

and not only 27 posts hiwa to be, KOckOaWlajiflSt • 

itu S. • fi only 21 poets age counteU than the 

total uuiWor of posta a;jatflfl thu 33% cuQt . ihi;a 

Iuvu to L)a CQLxfltid bQcCu3 299 th4st LU ';lOU 

in all, iut if cll thu 44 Qoistu arta couflt(d than 

	

tiui. LoCal xiwubar of such p';i$tLi becos1-,a4i 33,5 	. . 

t.horotor.ri, hold that thu diputatiofl 

cva of 44 pout 'a liutud 1w 1Lu4U 5 OL tiks 2h.sSALco 

L1t cucira icrun'jtii LUjuiat1OiZ ILLS to b Full 

	 oO4flQutilLJ thu rouoticfl. quc.C.t, 

'tr 
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M ruwardu U qutwtion Of cuufltI.rIujtc.r 

ledva rezJervu of 29 poz;ta wdor tjaQ 
ucizucJuj3(wlLjch i fl% of itwri 4 ;L.c, 131 pouu) 
in our view no CO'JcnL CÜ20 llat4 bean tnad4, by 
tku Pstjtjonar for rckonjn LhLv tOwcsrd 
tULQOl;j0j1 quota. I.PCe0VFU.-, Uht;J 1L..0 j 

LUVtJCuU under ruic 2 (j) UI cla iuniority 17u1c6 
1963 clLücl by 1),LiLiulli.P175 tlit.mue1vs_ ti tuentionci 
thC1lur it.  Lu hot a1io r1ccaq' that leavcs rorv 0  
CciflhiQt CCLLpCSU of Junior od1c potitD0  Thtrefor 
thu co ttffllcm of th Z iiundunt,t iu corraci 
tIt 1U4Ve rugiurvu CuZiriot bu COuntud for Ccuputin.j 
tL. jJtUitotjuu quoL. 

9.Ill tiiti net Eu,Qit tilts promotion quot. 

Of LIta I.Y.S Cidrj of Micihya gradwj £iuu to 
aliowud on the basis of 315 (271o4') 5 1-Inior cLty 
pOutj ccAamprisitl.j of 22G ucinior duty voisLs in thu 

utat:.j, (itiiu 1) -35 ouLo centrd deutütj0
1  

£cUCrVu (itcJu 2) end t.n-ç,rrtaj deputution Cu4ry 
ci: va 	(itutu 5) i.e toLfl 115 jsiut, 33 i/a 	I 
of which i.e. 1/3rd tiwruot CQJuisj to 105 j)ouit2J_ 
rhu; thu proant;fo:. 'juoc;: 	I.',3 CcsciCc of iiW 
uildjar 	a1u 9 of: the KecrujUut cuJu uiuj to b. 
treated uti 105 pouts and not 90 A)OstiJ zjj 
in GOvt of Inctie miotjfjcatjonsu  at! 11.7.Lfl ia 
5cihdtzi 	(Juanexu.re_A). t'4u EICCOrCLLnLJIy diruct th 
Itapoiidsteu to LauRa Lh il.Ct4sha.' correction to 
tue 3usd not jLjcatSm.- 

10, 	0u tI! 'i'twstioii of proIaotion at th.. 
Putittnncjru Wet do not. Coriulder it -fl.iCustsry ta 
give any cilcictiori (It this prntsont flWJ3. It 4j3 
Open to tue -f&iponj 	to -reviots the pociit Lou 

/ of tk J),ALiLiunirpj in the context jA! the revS ed 

cutird strczncjth in the light of directjonz itt thc 

pruc'di.i paragraj)h and obDervatjons contained 
iii pans S cC this JacVjnunt in regttni to tha 
du1cL hot of 1984. 	 :-• - 	

• I. 	1...: .......,"-• . 

- 	 ................................4 .............. 
£............................. 
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¶ 	 1L. 	LU thu flut lliiAit chtJ P*titiO4 is j4atTh1ij 

ajlts.nid uu dicuctud anU obzsc,rvud Sn 	9 f 10 

ü.btuo 

in tLj 	 w. Ua c;zWg2 tILuCU j) 

ordur t.i to cQsti ct uStSji.tQfln 

V 
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Registrar 

b/I 

ft4itfl U &w1A:tRWSi:4.aaj. : 

CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDEpJBAo BENCH 

6th floor, Thsurance Building 
I,  

Tjlak lbad, Abids, Hyderaid 

Date:  

P. 

O.A.Regd. No. 3S7/ 
/5,3. 

To 2c1LtA ./t<4 

Sir, 

I am to reQuest YOU to remove the defects mentioned below i n 
your application within 14 days from the date of issue of this lettex 

failin'g which your application will not be registered and action 
(4) will follow. 

e 

4 Jie'r" 

I 

4, 

A 



IN THE CEItTRAL ADMINISrRATIVE TRIBUNAL 

IflDERA BAD BECK a HYDERABAD 

O.A. No. 456 of 1993 
A.XisI+a 	 Applicant 

vet sue 

Union of India & Others 	 Respondents 

- 	COUNtER AFFIDAVIT FIL5D ON BEHALF OF ALL THE RESPONDENTS 

I, AJ.Goyal S/c Sri B.R.Goyal aged about 38 years, 
Occupation a Government Service, do hereby affirm and stats 
as follows $ 

1 • 	I an the. Deputy aecr.tary to the Government of India 

in the Ministry of Environment. & Forests, Paryavaran Shawan, 
New Delhi-110003 and representing the Respondent No.1 and 
as such I an fully acquainted with all facts of the case. 
I: as filing this Counter Affidavit on behalf of the first 
Respondent as I an competent to do so. The materiel aver-
meats in the O.A. are denied save those that are expressly 
adsitted herein. The applicant is put to strict proof of 
all such averments exeept these that •rs  pe!f1c3lly 
admitted flersusder $ 

At the outset it is submitted that the O.A. is 
lia'le to be dismissed for the siaple ground that the same 

is barred by limitation. As contended by the applicant, t 
notification revising the stregth and ociapolitian of the 

A.P.Cadre of the Indian Forest Service and incorporating 
strength and composition was issued on 6,4 • 198$ • Âme ndmen 
to the provisions to rule 9(1) of the Recruitment Rules we 
notified en 22.2.1989. The present strength and compositi 
of A.P.Cadre of Indian Forest Service was notified on 

Attester 	 eponeat 
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13.9.1991. Therefore the cause of action to the applicant 
arose on 13.9.1991, if not 6,4.1988. Since the applicant 
has filed the above O.A. on 16,2,1993, the same is admi-
ttedly beyond the limitation prescribed under section 21 of 
Administrative tribunal Act, 1985. Therefore, the O.A. is 
liable to be rejected on account of the lathes of the 
applicant. 

It is further submitted that the application is 
liable to be rejected for 4onajoinder of necessary parties. 
XE thSprayer of the applicant is allowed, he may stand a 
chance of being promoted to the IFS and thus becoming 
senior to officers borne on the A.P.Cadre of the said 
Service to whom he would otherwise be junior in service. 
Having not iinpleaded them, the application suffers from non 
joinder of necessary parties. 

It is also submitted that the O.A. is liable to be 
dismissed as premature as the applicant has not exhausted 
the alternative temedies available to him in Service Rules, 
and has approached thiEfibn'ble tribunel without exhausting 
the remedies. 

Without prejudice to the above coàtentions, the 
respondents submit the brief facts of the case as follows * 

Background of the case * 

This is an application moved by an officer of the 
Spa of Andhra Pradesh, aspiring for promotion to the IP&, 
in which he has challenged the manner of determinatis of t 
the number of promotion poets in ,e Andhra Pradesh cadre 
of the IFS. The petition prays for retrospective redeter-
mination of the number of posts to be filled by the method 
of promotion from amongst officers of the SF3 in the Andhra 
Pradesh cadre of the IFS. Promotion is one of the methods 
of recruitnent to the IFS laid down in rulesa4(2)(b), B 
and 9 of the IFS (Recruitment) Rules, 1966 (hereinafter 
referred to as 'the Recruitment Rules') and regulated in 
accordance with the provisions of IFS (Aoin ent by 

Attestor 	 Deponent 
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Promotion) Regulations, 1966 (hereinafter referred to as 
'the Promotion Regulations). 

2, The present petitIon bears close resemblance to 0* 
No. 213 of 1991 titled A.H,Quarajj Vs. UDI etc, already 

pending before this Hoü'ble Tribunal. However, the applicant 
herein gravely erred in the matter of his knowledge as to the 
provisions in the rules and regulations as on date, the erross 
committed by the applicant are that a 

The provisions Of the Recruitnent Rules is rule (9) which 
are central and material to the disputes herein, have been 
amended w.e,f, 22,2.1989 by the Govt. of Xndia (Ministry of 
Personnel, Public Gflevances and Pensions) (Department of 
Personnel and Training) Notification of the same date by which 
the following amended provisions have been substituted $ 

The number of persons recruited under rule B in any State 
or group of States shall not at any time exceed 3W3  of the 
nuirter of those posts as reshown against items I and 2 of the 
cadre in relation to that State or to the group of State in the 
Schedule to the IPS (3'ixation of Cadre Strength) Regulations, 
1966". 

The strength and composition of the Andbra Pradesh cadre. 
of the IFS was notified on 13th September, 1991 and the 
notified strength was as follows a . 

 Senior posts under the State-Govt4 80 
 Central Deputation Reserve & 20% of 1 above 16 
 Posts to be filled by promotion in accordance 

with rule 8 of the IFS (cadre) Rules, 1966 32 
 Posts to be filled by direct recruitment 64 

5.. Deputation Reserve @ 259 of 1 above 20 
6. Leave Reserve, Junior posts and training 

Reserve.@ 30% of 1 above 24 

Direct Recrujtmnt posts 
Promotion posts  

Total Authorised Strength 32 

240 

Prior to the above notification the strength and compo-
sition existed as follows having been so notified by the 
Departnnt of Personnel and Trainin toti antion 

. . . 
nt httesQsr 

4 
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No.16016/07/88-AIS(IX)-A dated 6.4.1988 $ 

1. 	Senior posts undr the State Govt. 64 
Principal Chief conservator of Forests 01 
Addi. Chief Conservator of tVorefls 

(wildlife) 01 
Conservator of Forests 09 
Conservator of Forests, State trading 

Circle 01 
Conservator of Forests, wildlife 

Management 01 
fly. Conservator of Forests 32 
Soil conservation Divi sian 02 
fly. Conservator of Forests*  State trading 

Circle 01 
Dy. Conservator of Forests, Saw Mill 
Division0  Janaram & Rajabmundry 02 
Assistant Conservator of Forests 03 
State Sulviculturist 02 
Curator, Nehru Zoological Perk 01 
Working Plan officer 03 
Principal, Forest School, talandu 01 
Forest Geneticist 	 . 02 

2 • 	Senior posts under the Central Govt. 
@2t%oflabove 	 13 

77 

Posts to be filed by promotion in 
accordance with rule 8 of the IFS 
(Recruitment) Rules, 1966 	 25 

Posts to be filled by direct recruitment 	S2 

Deputation Reserve 0 25% of 1 above 	18 

Leave Reserve, Junior posts and Training 
Reserves 31% of item I above 	 22 

Direct Recruitment Posts 	 98 

Ptontion Posts 	 28 

total Author ised stren h 	126 

Att.stor 	 . 	Deponent 
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It is the strength and composition notified on 6th April, 1988 
which has been made the object of challenge by the applicant 
in the present application. Incidentally, in case the 
pplicant s grievance was in relation to the strength and com-

position a notified on 6th April, 1988 the present applicatich 
has been filed by him hopelessly time batted. 

3. In addition to what has been stated above, it is sub-
mitted that the disputes on the lines raised intUe present 
application follow frame judgement rendered by the CAT - 
Jabalpur aench on 9th June, 1987. Ia TA No.81/86. The present 
application can be appreciated in all Its aspect, if the 
genesis of the application1  tich lies in the judgement of the 
Cit?9  Jabelpur is gone into. The brief background is stated 
herein. 

4. 	In T.A.No.81/86 above mentioned, the Hon'ble Tribunal 
pronounced their judgement on 9.6.1987 and the operative part 
of the judgement read as under 1 

In the net result the promotion quote of the 
WS cadre of Madhys Pradesh has to be allowed on the 
basis of. 315 (211+44) senior duty posts comprising of 
226 senior duty posts in the State (Item 1)0  45 posts 
central deputation reserve (Item No.2) and internal 
deputation reserve of 44 posts (Item 5) i.e., total 315 
posts, 33Y39 of which i.e" Y3rd comes to 105 poats.Thus 
the promotion quota of IFS cadre of ZLPo under rule-9 
of the Recruitment Rules has to be treated as 105 posts 
and not 90 posts as indicated in Govt. of India notifi-
cation of 11,7,84... we accordingly direct the respondents 
to mate the necessary correction to the said notification, 

On the question of promotion of the petitioner 
we do not consider it necessary to give any directions at 
the present stage. It is open to the Respondents to review 
the position of the petitioners in the context of the revised 
cadre strength in the light of direction in the preceeding 
paragraph and observations contained in para 5 of this 
judgement in regard to the Select List of 1984." 

The above judgement was appealed against in the Supreme 
Court of India*  who dismissed the appeal at the admission 
flags itself, on the 18th April. 1988. 
5. Before going into the details regarding the above case, 
It would be necessary to examine the cadre structure of the 

tte ator 	 onent 
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Indian Forest Service. The strength and composition of the 
Us Cadres in all cadres consists of various components, 
consisting of I 

16  Senior duty posts under the state Govt. 
Central deputation posts 
State deputation reserve 
Leave reserve 
Training reserve 

69 Junior posts reserve 

I. Direct recruitment posts 
fl•  Promotion posts 

It xx a (1) to (6) a Total Authorised Strength 

j. 	the deducing the promotion posts, the modality adopted 
that 1/3rd of the posts at (1) and (2) above were worked outs 
'The authority to do so was the provision of rule 9(1) of the 
Us (Recruitment) Rules, 1966 which reads as under * 

09. number of persons to be recruited under rule-S() 
"(1).- The number of persons recruited under rule-S in 

any state or group of States shall not at any time, exceed 
33z4/3% of the number .f senior duty posts, borne on the 
cadre of that State, or group • of States." 

therefore on receipt of the Judgement the possible 

repercussions in the other two All tn4ie  Services were 
examined in consultation with the Department of Personnel andi 
Training*  it tr.ansired that even in the lAS, end the IPS, 
the provisions in the statutory rules relating to appointment. 
cunputatlon of the prunotion posts were the same as in the 
IFS. However, in the lAs/II'S, the rules were amended by a 
notification dated 28.6.1966, and the following provisions 

brought in S 

"9(2) The number of persons recruited under aubaruleCi)' 
is any state or group of States shall not at any tlitie exceed 
S3&1/3 of the  number of those posts as re-shown against 
item I and 2 of the cadre in relation to that state or to 
the group of StateS in the Schedule to the II'S (Fixation 
of Cadre Strength) Regulations, 1966". 

Uf 	In the context of the above amendments carried out 

Attestor 	 nent 
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M_ 
in the ZAS/IPS Rules, it is of essence to our present 
considerations to note that * 

even before the amendment was notifted on 
28.6.1966, the actual manner of compatation 
of the posts available for promotion as the 
same, viz, item 01' and '2' of the Cadre 
Schedule being divided @ 1/3rd 
The 125 having been constituted wed. 1.7.1966 
the amendment in the ZAS/IPS could not be 
carried out in the IFS owing to a clerical 
omission, as the IFS Rules were then in an 
advanced draft, or printing stage. 

8. 	Going by the advice of the Department of Personnel 
and Training., it was decided to amend the Rules for the 
IFS to be at par with those in the lAS and IFS, and also, 
to ensure that the provisions in the rules reflected, 
succintly1 the intention in division of posts in the pro—
motion-and 

ro—
motion-and the direct recruitment segment. Even as the 
petitioners in the M.P. cadre of the IFS had approached 
the CiT Jabalpgr Bench in a Contempt Petition the 
following amendments to the rules/regulations were noti-
fied on 22.2499 s 

an amendment to the Recruitment Rules, 
bringing the provisions at per with the 
tS and the IPS * 

amending the Cadre Schedule retrospectively 
W.e.f. 11.1.1984 in terms of the CAT Qwi 

Jabalpur judgsent and thereafter, reverting 
to the position obtaining originally w.esf. 
22.2,1989, consequent to amendment of the 
rules. 

9. 	It is submitted that, as will be cleat from the 
above submissions, it has now here been the intention of 
the Union of India to fill by the method of promotion of 
officerS of the State Forest Service.., any posts over and 
above a number greater than 1/3rd of the posts figuring in 
items 1 & 2 of the Schedule to the Indian Forest Service 

Attestor 	 Do ent 



(Fixation of Cadre Strength) Regulations 1967 (hereinafter 
referred to as the Fixation of Cadre Strength Regulations). 
Even aft er the amendments in the M,P,cadre of the US in 
terms of the judgement dated 9.6.1997 were effected by 
notif. cation daied 22.2..1909, it has been held by the 
answering respondents that the actual number of posts to 
be filled by the met2iod of promotion cannot exceed 1/3r4 
of the posts under items 1 & 2 as aforesaid. In terms of 
provisions of rule 9 of the Recruitment flule, It will be 
seen that the maximum number of posts that could be filled 
by promotion has only been laid down. and it is not Incum. 
bent on the Central Govt, tb fill each of the available 
posts, necessarily, by the stipulated method; While it is 
not denied that there have to be cogent reasons for declin-
ing to fill any of the posts that could be filled by the 
method of promotion in terms of rule 9 of the Recruitment 
Rules, the apparent error in framing and notifying the 
Recruitment flutes, which is evident from the above sub-
missions was the basis for not filling upthe posts in 
excess of the intended figures... 

1016 	Therefore, for argument' a sake, even it the Fixation. 
of Cadre strength .Reguletions in the Andhta Pra6esh cadre 
of the Sn wire to be amended including under the hea* 
'Promotion posts' 1/3rd of the State Deputation Reserve 
in addition to the duty posts under the Central Government 
and the State Govt., there can be,nO obligetion to nece-
ssarily fill all these posts at the posts that are 
required to be filled by promotion are only an Upper limit. 

11.. 	In any case such amendment cannot have validity 
after 22.2.1909, the date on which the provisions.of rule 9 
of the IFS (Recruitment) Rules, 1966 have been amended to 
specifically provide for computation of the posts to be 
filled by promotion taking into account the Senior duty 
posts under the State and those under the Central Govt, 
and deducing the posts to be filled by promotion. 

Attestor 	 aponent 
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In reply to pars 6 of the O.A. the respondents 
submit the reply as follows a 

As fat as the position of the applicant in the State 
Forest Service of A,p*  are conceined, respondent No.2 is 
lompetent to give detailed reply. However, in relation 
to eligibility for consideration for pzombtion to the 
IFS it is submitted that the relevant protisione are 
contained in the Recruitmunt Rules and the Promotion 
Regulation5  The respondent No,2 will reply the everments 
of the applicant as far as his claim of being eligible to 
be considered for pmetion to the ZPS. Rowevel, the 
mere fulfilment of the ccnditivns of etigbility laid down 
in the provisions of the above rules and regulations  are 
not good and sufficient for consideration for promotion 
fl i addition to fulfilling the conditions, the aspirants 
from the 51$ have also to meet the requirement of being 
within the zone of consideration to be considered by the 
Selection Cfltut,ittse. 

It is submitted that in the xeeting of the Selection 
Connittee conducted on .16th March, 1992 for conSideration 
of officers of . the Sfl of Andtra Pradesh for promotion to 
the IFS, a total of 26 officers were considered but the 
name of the applicant was not included therei4 (An 
Officer by the name Shri A4(jshan Reddy Was however in the 
list of,  officers considered). Therefore the contention 
that the alioant S a not being pranote& to the 12$ for 
want of vacancies is not sustainable. 

It is submitted that the provisjcn.s of the :Rectuit" 
ment Rules, reproduced in the averments in this paragraph 
reflect the position as it obtained prior to amendment of 
the said rules w.e.f. 22.2.1989. By the said amendment, 
the provisions of rule-9(2) of the said rules stand 
amended and the provisions as they presently exist read 
as under $ 

69• The number of persons recruited uMer rule 8 
in any State or Group of States shall not at any 
time exceed 33&1/3% it the number of those posts 

ta reshosn against items I and 2 of the cadre in 
relation to that State or to the grcup of States 
in the schedule to the  IPS (Fixation of Cadre 
Strength) Regulations.1966," 

The strength and composition of the Afldh a Pradesh 

*tteator 	 . 	. 	Deponent 
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cadre of the Ifl as mentioned in the avormonts in this 
paragraph are also not correct. The said position, as it 
stands revised by the notification dated 13.9. 1991 afore-
mentioned is as under ; 

1* senior posts under the State Government 00 
2, Central Deputation Reserve 0 209 of I above 16 

 Posts to be filled by promotion in accor- 
dance with rule-8 of the XPS(Cadre) Rules, 
1966 32 

 Posts to be filled by direct recruitment 64 
 Deputation Reserve 0 25% of I above 20 
 Veavo Reserve, Junior posts and Training 
Reserveo? 30 	of 1 above 24 

Direct Recruitment Posts 100 
Promotion posts 32 
Total authorised strength 140 

The total authorisod strength stands at 140 in which 
the oaponent, ;of promotion posts stands at 32. 

of 
14 • In view the changed position in respect of the provi-
sions of rule 9(1) of the Recruitment Rules, the identifica4-
tion of senior posts for the purpose of computation of the 
total of promotion posts appears to be unnecessary. 

It is sitmitted that with the amendment of provisions 
of rule $(1)df the Recruitment Rules w.e.f, 22.2,1989, the 
position in respect of the canputation of promotion posts 
has become explicit and it is only item floe. I & 2 in the 
strength and composition of the State cadre which are now 
relevant. 

The, posts at Ite5 fibs. I & 2 of the strength and come 
position of the Andhra Pradesh cadro of the XIS are presently 
00 and 16 respectively. Deriving therefrom, the maximum 
number of promotion posts has correcy been computed as 32. 
The position indicated in the averments on the part of the 
applicant takes into account not only the incorrect assimp-
tions as to the provisions of the Recruitment Rules but also 
an incorrect position in regard to the strength and composir 
tion of the Andhra Pradosh Cadre of the IFS. 

Olf 

Attestor 	 Dopont 
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17. 	The tcmputation of the Unit on the number of pros 
motion pnsts by reckoning only Item No. I & 2 of the cadre 
Schedule is in terms of the provisions as they exist now,  
in the Recruitment Rules. The applicant in these averments 
taken into accGunt not only the .pre 22.2.1989 provisions in 
the. Rebruitment attics but also the position in relation to 
the strength and composition of the Andhra Pradesh cadre as 
it existed prior to its revision on 13.9,1991. 

18. 	For the reasons stated aboveo the applicant has not 
made dut any case either on facts or on law anC there is no 
merit in the O.A, It is, therefore, prayed that this 
Honaurable Court may be please4 to dismiss the O.A, with 
costs and pass such further and other orêer or orders as 
this Hon bit, Court may deem St and proper in the circwn- - 
stances of the dase, 

Solemnly and sincerely affirmed 
this 	lay of Asril, 1994 and 
signed his name In my prdsence. 

Refore me 

ATTESTOR 
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DEFOR: THE CENTR.L Aa..INIsTa.rIvE rRlBu!YAL 
HYDEPiA:34D if3N}j 	HYDERBAD 

O.A. No... 456 of 19c3 

Between 	 - 

A. üshan 	 . 	 Applicant 
And 

1 . The Union of Jndia representc4 
by its Secretary, ;ninistry of 
Environn-ient and Forests, 030 
GOrrnleX, Lodhi load 

- 	r
e 1 :\tW usiil 

State of Andhra t'radesh represented 
by Chief Secret?ry to Governngnt, 
A.P.Secretariat, Hvderabad. 

Principal Chief G)nsnvator of 
Forests, Deart'pnt of Forests, 
Gagan Vihar, riynerabac. 	. 	 . 	 Respondents 

O UI ]TER .FFID'.VIT FILED ON BEHALF. OF THE RESPONDENTS NO. .2 & 

I.L.iJarayar1a, son of Late o ri A.Annappa aged about 

51 years, resi'Jirto at Hyderahaci do heoby sole•?niy affirm and 

sincerely state as fnllov:s: 

1 a ,the Deputy Secretary to Gove-rnmnt (All India 

3t3rvjces) in General Administration Department and I ai 

authorised to file this counter affidavit on bc-'half of 

respondents lbs. (2) and (3). I an well acquainted with the 

facts of the case. 

I have gone through the original application as well 

as the counter affidavit filed on behalf of respondent No.1. 

1StDRe 
J0 of Corrections 	 ATTEozCii 	 . N 

r, 	
ONENj 

:Sect$, Officer (() 	DY, c&nC1 to Govt. (A.Lc) 

	

I. 
.. 	 Osnetat Adinfnistratf.n ii.c.c ) Dent. C.A.D A.P. -Secretariat. H,'. 

- 	 Sscyr,ja Flycjerabad. 500 022. 
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I deny the avernents made in the orioinal apolication save 

those which are specifically admitted herein. 

11. 	In reply to para 6(1)of the application, it is 

res'ectfully submitted that the app1icamtnas selected by 

the Andhra Pradesh Public Service Corttnission for aopointrnent 

to catecory IV of .A.i..Forest Seavice .ules viz., Assistant 

Conservtor of Forests and accordincly ho was appointed as 

such in C .O...s .No .636. Forests and (ural Development 	- 

Departnt dated 25.9.1979. On apoointm.nt he joined the 

State Forest Service Colleqe 2  Coimbatore for training for 

a period of two years coirnencino on 1.11.1979. He has 

completed S years of service on 31.10.1987,. 

In ord.,r to consider a State Forest Service Officer / 

for appointment to Indian Forest Service, he should fulfil 

the conditions sti;uláted in the IFS ( 1t4pointn.nt by Promotion) 
	—3 

Roc!ulations, 1966. The conditions in brief are (1) that he 

should have cor1eted8 years of service in State Forest 

Service; (2) that he should have been a substantive holder 
I 

of a post in State Forest Service and (3) that he should not - 

have completed 54 years of ape as on the qualifyixig date. 

- 	I suhriit further that the third resQondent throuqh 

his proceedinps No.34536/@1—I1, dated 21.7.19C9 appointed the 

applicant as a full member of service with effect fro:a 1.11.1982 

and placed him below Sri 2.Adivaopa, a direct recruit 

261 Pa p 	 -- 
No'. of Corr#ction's 	ATTESTOR 	 r,; 	Govt. (4)5) 

Section Officer (S.C.) 	G.A.D. A.P. Sccretariat Hyc'. 
Gen.T6I Adcninjgtr10 -qj F.S I !)ept. 
Secret-j.t Hyflgad . 50fl on. 
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Assistant Conservator of Forests and above Sri K.Eswarchand. 

7. 	1submit further that the applicant having been 

appointed as full member of the service with effect from 

1.11.1983 through the proceedinas dated 21 .7.1989 issued by 

the third respondent became eligible for consideration for 

inciuion in the Select Lists provided he is within the zone 

of consideration. 

S. 	I respectfully submit that three select lists were 

prepared for the years 1938,eand 
	after the applidant 

co-ipleted S years of service instate Forest cervice. There 

was no select list for 1990. The Select List for the year 

1988 was prenared on 27.12.1988. :The qualifying date by which 

an officer is required to fulfil the conditions for consideration 

for a7pointmer.t was 1.1,1988. The iize of the Select List 

for 1988 was four. The.nb2r of State Forest Service Officers 

to he considered for preparinc the select list was 12 as per 

the zone of consideration stipulated in the Regulations 	The 

applicant was neithqr eligible for consideration in as nnjch 

as the proceedings apbiring him s full member of the service 

was issued only on 21.7.1989 nor was he wit!in the zone of 

consideration. All the 12 Officers considered by the Committee 

were Seniors to the applicant. As such, the question of 

considering his name for inclusfon in the said list does not 

arise. 

3rd page 
No. of Corrections ATTEST?R 

- 	
Section Officer (S.C.) 

Cene,t Adnicjstctj01  ti r.c 
S€c,elrja. Hyderat. .j 	' 22 

Grit. (A.I.S)f ri  

G.A.D. A.P. S;cretariat, 1-ly;
-  

4 

I- 

1, 
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I also submit that the elect list for the year 

1ç'89 was prepared on 25.2.1990. The size of the select 

list Was ei:j-it. The number of State Forest Service 

Ufficers to be considered for preparing the said select list 

was 24 as per the zone of consideration. The qualifying 

date by which the applicant is required to fulfil the 

condition Stipulated for consideration was 1.1.1989. The 

oroceedjng5 dppointing him as full nenber of service were 

issued on 21.7.1939 ie.,. beynd the said qualifjq date, the 
applicant was not eliqibin for consideration 	He was also 

not vithjn the zone of consideration..l the 24 Officers 

vithjn the zone óf c6nsjderation and considered by the 

Selectinn Committee 'üere seniors to applicant as per the 

seniority list then in force. 

It is submitted furthn that the select list of 1991 

was prepared on 16.3.1002. The cualifvjng date is 1.1.1991. 

The site of the select list was 9. The number of 'tate 

Forest sprvjp Officers 
:tP be  considered for proaring the 

said list ws 27. The third respondent having issued 

oroceedinos on 21 .7.1989 apPointing the aop1icnt as a full 

nember of service, he became eligible for consideration for 

inclusion in the said, select list. He was, however, not withirt 

4th p ape 
No. of Corrections 	ATTEST Ft 

Secct.,, Off cer($.C) 
ntTEI 'Administ njratj.s fIPS ) flev 

Secretariat Hyderalad . 500 022. 

p 
bye 

%*tt.tLNtovt (Ai. 
C.4.D A.P. Sccretarjt My:', 

contcj.. . 5 

L 'a 
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the zone of Consideration as all the 27 Officers whose Caes 

Were placed before the Selection Corflrnitteeat its meeting held 

on 16.3.1992 were seniors to the applicant. 

11 . 	
I crave leave of the Honourable Tribunal to read the 

countr affidavit filed on behalf of resoondent No.1 as 

Part and parcel of this counter affidavit. 

12. 	
For the reasons stated in this counter affidavit 

as well as those stated in the counter affidavit filed on behalf 

of rosondent No.1 9  there are no merits in the-O.A. and as such 
the O.A. desires to be disissed with costs. 

Scier:nly and sincerely 

affirrpd this the 	day of 

November, 1996 and signed in my 

presence. 

by, S

D..p: 

j9Jj%43vt 
(A.I.s.) 

C.A. A Secretariat Hy' 

BEFORE 

ATTESTOR 

Sectjan Officer (S.C.) 
Ggn2tI 1,dminisirp.tion (I.fl&) Dent 

bec:etaiaj. Hydetabad . 500 022, 

5th paae 

No. of Corrections. 

a 
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IN THE CENTRAL AOMhfISTRATII!E TRIBUNAL HYDERA BAD BENCH HYDEPIAB\D 

C.A .NO.456/93 

Between: 	 Dated : 14.11.96. 

A .Kishan 

And 
	 ..Applicant. 

The Secretary, PUn, of Enuironment & Forests, 
C.G.D.Complex, Lodhi Road, New Delhi. 

The Chief Secretary, Secretariat, 
Hydera bad. 

Principal Chief Conservator of Riorests; 
Dept. of Forests, Gaganuihar, 
H y d era bad. 

AXXOR ...Respondonts 

Counsel for the Appaicant 	: 	Plr.K.Sudhakar Reddy 

Counsel for the Respondents : 	P1r.N.R.De',raj,5r.CGsC, 
f'lr. I.U.R.K.PIurthy 

CORAl"!: 

THE ffI6Jf' BLE SHRI R.RANGARAJAN : P1EP1BER (A) 

THE NON' BLE SHRI 8.S.3AI PARAMESHWAR : IIEIIBER (j) 

THE TRIBUNAL P10E THE FQLLOJJINC ORDER: 

This O.A.Came up for hearing on 11.11.96 when there was, 

no reppeeentation for R2 and R3, State Goiernment. Even today 

when the case is posted, no representation from the State Govt. 

In page-9 of the counter filed for R-1 it is stated that 

certain information in regard to the claim of the official being 

considared for promotion to I.F.S will be submitted by the atState 

Govt. No reply has been filed by the State Gout. Learned Counsel 

for the State Govt. is also notE present inspite of adjournment 

in this case. Hence we have no alternate left except to summon 

a responsible officer from the State Govt. to argue this case. 

If there is no representation at the time of the next hearing 

either the case will be disposed of without hearing R-2 and R-3 or 

notice will be issued to R-2 to be present in the court to argue 

this case. 

Li5t it on 28.11.95. 

1" 
DEPUTY REGISTRAR(J) 

contd... 



D.P .NO.456/y3 

Copy to: 

The Chief Secrotary, Secretariat, 
gRydera bad. 

Principal Chief Conserator of Forests, 
Dept. of Forests, 
Gagan 'Pihar, 
H yd a ra bad 

3 One copy to Mr.K.Stjdhakar Reddy,Ad'cocate, 
CA I ,H yd a ra bad 

One copy to Mr.N.R.De v ra j,Sr.LC3C,  
CA I,Hyderabad. 

One copy to Nr.I.".R.K.Murthy, Aditocate, 
C\I ,Hydera bad. 

Dna copy to Library,CAI,Hyder.bad 

One duplicate copy. 

V UK R 
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	Corti?icd;that no further action is required to be taken 
and tho.cse is fit for consignm nt to the Roord Room(Decided)t 

- Dated: 
Counter Signed. 	• 

- 	Court Officor/Section 	ice 	 3 ign3ture of t e De3ling hest. 
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CENTRAL ADNINISTnATIVE TRIBUNAL 
HYDERABA] BENCH HYDEP.ABAD 

456/93 

DATE OF DCCISIO 13.3.97 

A.Kishan 

- (PETITIONER (s) 

Mr. K.Sudhakar Reddy 

ADVOC-TE FOR THE PETITIONER(S) 

VERSUS 

Union of India rep. by 
Secretary,,M/o Environment 

a nd Forests, 	 RESPONDENT (s)  
New Delhi & 2 others. 

Mr. NR Devaraj. SGSC 	 - 
t. Naveen Pn 	 ADVOCATE FOR THE RESPON- 

DENT-  (s). 

THE - HON'BLE $HR1R. RANGARAJAN, MEMBER (AEMINISTRATrVE) 

2. 

3, 

THE HON' 3Lt'. SHRI B.S. JAl -PARA}IESWAR, MEMBER (JUDICIAL) 

II 

Whether-Reporters of local 	perE may be all wed to see - 
the Judgement 7 

To be referred t the Reporte7' or not ? 

Whether their Lbiships with o see the fair copy of the 
judgcment 7 

Whether the JUC ,jrment is to Je circulatnd to the other 
Benches ? 	 - 

JudgAment delivered by Hon'b],. Shri R. Rangarajan, Member (A) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH 
AT HYDERABAD 

O.A. 456/93 	 Date of decision: 13.3.1997 

Between: 

A. gishan 	 .. Applint 

7&sd 

Union of India. 
Rep. by Secretary, 
Ministry of Environment & 

Forests, 
CGO Complex, New Delhi. 

State of Andhra Pradesh, 
Rep. by Chief Secretary, 
Secretariat, Hyderabad. 

Principal Chief Conservator 
of Forests, 

Department of Forests, 
Hyderabad. 	 .. Respondents 

Mr .K.Sudhakar Reddy 
Mr. N.R.Devaraj, SCGSC 
Mr.Naveen Rao 

CORAN 

Counsel for applicant 
Counsel for Central Govt. 
Counsel for State Govt. of 

Andhra Pradesh 

HON'BLE SHRI R. RANGARAJAN, MEMBER (AU4INISTRAT1vE) 

HONBLE SHRI B.S.JAX PARANESWAR. MEMBER (JUDICIAL) 

ORDER 

coral Order (per Hon'ble Shri R. Rangarajan, Member (Admve.) 

Heard Shri 5udhakar Reddy for the applicant, Shri 

N.R.Devaraj, SCGSC for the Central Government and. Shri Naveen 

Rao for the State Governnent of Andhra Pradesh. 

2. 	The applicant in this OA was appointed to the 

State Forest Service on 28.9.79 as Assistant Conservator of 

Forests. The applicant submits that he had become eligible 

for promotion to the I.F.S. cadre from 31.10.1987. He further 
that he is aware, that 	 by pronotion 

subrnittedl, the number of persons to be recruitedLto  the 

I.F.S. cadre under Rule 8 of the Indian Forest Service 
should 

(Recruitment) Rules, 1966 	not at any time excee& 33-1/3% 

-r 	 -- 
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of the number of senior posts borne on the cadre of the 

State or group of States. He further adds that Rule 2(g) 

of the IFS (Seniority) Regulations gives the definition for 

'Senior Post'. By that definition the 33-1/3% of vacancies 

has to be calculated on the cadre strength of I.P.S. in 

Andhra Pradesh under items 1, 2 and 5 of the said cadre. 

The respondents failed to take note of that rule and they 

have not included the number of posts under item 5 for 

purpose of calculating the eligible quota of 33-1/3%. 

The applicant relies on the judgement of Jabalpur 

Bench of the Tribunal in TA 81/86 decided on 8th June 1987 

and the judgement of the Calcutta Bench of the Tribunal 

reported in 1995 (29) ATC 244 (D. Kumar Basu Vs. Union of 

India & others) to state that item. 5 of the cadre strength 

should also be taken into acunt in addition to items 1 and 2 

for the purpose of determining the quota earmarked for 

promotion from State Cadre officers to IFS cadre. The 

applicant further contenÜ that the State of Andhra Pradesh 

had taken the cadre strength adding only items 1 and 2 for 

the purpose of fixing the quota for promotion, omitting 

item 5, thereby the number of vacancies earmarked for 

promotees has been calculated erroneously. 

This OA is filed praying for a direction to the 

respondents to include the deputation reserve posts i.e. 10 

posts and ádhoc post i.e. 5 posts under item 5 of the 

Regulations for computing the 33-1/3% promotion quota 

under Rule 9 of the IFS (Recruitnent) Rules, 1966 for 

C appointment by promotion and for a consequential direction 

to consider him also from the date he had become eligible 

for consideration for promotion to the IFS cadre. 

It has been admitted by the respondents that as per 

IFS Fixation of Cadre strength Regulations, 1966, item 5 

should also be included for the purpose of calculating the 

a\" 
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cadre strength for purpose of determining the vacancies 

for promotion to IFS cadrr. But that rule has been amended 

by notification dated 22.2.89 whereby the Fixation of Cadre 

Strength Regulation. 1966 for purpose of promotion includes 

only items 1 and 2. Hence the applicant will be considered 

for promotion as per the old rule if in any DPC he is found 

eligible to be considered against the quota earmarked 

earlier to. 22.2.89. It is further stated in the reply 

by the State Government that the applicant became a full 

member of the Service on 21.7.89 and he has become eligible 

for consideration only after that date. As the applicant 

became eligible for consideration to the IFS only on 21.7.89, 

i.e. after the date of amendment notification issued on 

22.2.89, his case cannot be considered under the old rule. 

But it is also stated that the applicant was donfirmed 

by order dated 21.7.89 with retrospective effect from 1.11.83 

and he has also completed 8 years of service by 31.10.87. 

Hence it is to be held that the applicant had become eligible 

for consideration for promotion to IFS cadre after he had 

put in 8 years of Class-i service in the State Cadre and he 

is also confirmed. He is eligible to be considered for 

promotion to IFS cadre subject to other conditions being 

fulfilled, such as, his name being in the zone of consideration 

and other eligibility conditions. In the result, the 

following direction is given:- 

(i) If any DPC had been conducted earlier to 22.2.89 

and the applicant was found eligible to be 

considered in all respects by that DPC, then his 

case should be reviewed by constituting a fresh 

review committee. If he has been found eligible 

for consideration to IFS cadre in all respects 

on or after 22.2.89, then his case should be 
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considered in accordance with the amended rule. 

(ii) A firm reply should be sent to him as per the 

above direction within a period of 3 months 

from the date of receipt of this order. 

6. 	The O.A. is ordered accordingly. No costs. 

Member (judicial) 
.&Thi parameswar) 	 (R. Rangarajan) 

Member (Admve.) 

I.) 	 13th March, 1997 
(Dictated in Open Court) 

vm 

C 



Copy to: 

1.. The Secretary, Mm. of Enrironrnent & Forests, 
030 Complex, New Delhi. 

The Chief Secretary, Secrateriat, 1-lydorabad. 

Principal Chief Conser"ator. of rorests, 
Dept. of roreats, Hyderabad 

One copy to Mr.K.Sudhakar Reddy,di.ocate,CT,HYd9rab3d. 

One copy to P1rN.R.3airaj,5r.CCSC,CAT,HYdOr3b2d. 

5. Ona copy to Nr.P.Na'een Rao, gounsel for State of A.P., 

70. One copy to D.R(A, CAT,Hyderabad. 

B. One duplicate copy. 
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IN THE CENTRAL ADIIINISTRATI\JETRIBIJNJ-j 	HYDERAB 	BENCH 	HYDERABAD. 

/7j' 	OA.Nb,456 of 1993 

Between: 	 Dated:22.2.2999 

A.Kishan 	 . Applicant 

And 

The Secretary, 
P1inistry of Environment & Forests, 
C.G.O.Complex, Lodhi Road, New Oelhi. 

The Chief Secretary, 
Secretariat, State of AP., Hyderabad. 	 / 

3 	The Principal Chief Conservator of 
Farqsts, Department of Forests, 
Gagan Uihar, Hyderabad. 	 . 	Respondents. 

Counsel Thr the Applicant 	 : Mr.K,Sudhakera Reddy 

Counsel for the Respondents 	i Mr.'kxRx8xvxxx8 B.N.Sharma 
JJ&tVt4 

CORAM; 	 / 

THE HON'BLE MR. R.RANGARAJAN 	MEER (A) 

THE HDN'9LE MR. B.S. JAI PARAMESUAR 	MEMBER (j) 

THE TRI8V'Nt MADE THE FOLLOWINGORDER: 

P4. K.Sudhakara. 	for the applicant, Mr.M.C.Jacob for 
flr.B.N.5hrma, for Central Govt. None for the State Govt. 

Ue find that the State Govt. Counsel isnot attending the 
Court reguiar1y and because of that many petitions are to be adjourned. 
The Central Govt has not riled the reply so far. Plr.IIC Jacob 
requests 2 ueeks time for ?iling reply. 

Li.t this MA for Orders on 11.3.99. No further adjournment 
will be giren. On that day the State Govt. Counsel should present. 

Reistry zemk shwild indicate clearly the names of the 
counsels fOr respondents; 

-- 

Section Of'ficer 
Cppy to:- 

The Secetary, Ministry of Environment & ForSsts, 
C.G.ttbmplex, Lodhi Road, New Delhi. 
The thif Secretary, Secretariat, Hyderabcad,. 

3.. The Prircipal Chief Conservator of Forests, 
Departmpit of Forests, Gagan \Jihar,Ijyderabad. 
One copy to Mr. K.Sudhakara Reddy, Advocate, CAT., Hyd, 
One copy to Mr. 6.N,Sharma, Sr.CGSC., CAT., Hyd. 

6 	One dupiiicate coPy. ( 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYOERABAD BENCH 

AT HYDERABAD. 

P1.A.No.466/98 in O.A. 456 of 1993. 

Oats of decision: March 11, 1999. 

Between: 

A. Kishan. 	 .. 	.. 	Applicant. 

And 

1 • Union of India rapr.-esented by its 
- 	Secretary, Ministry of Environtient 

and Forests, New Delhi. 

State of Andhra Pradesh represented 
by the Chief Secretary, Secretariat, 
Hyder abed. 

Principal Chief Conservator of Forests, 
Department of Forests, Aranya Shavan, 
Saifabad, Hyderabad. 	 .. 	Respondents. 

Counsel for the Applicant: 	Sri K.Sudhakar Reddy. 

Counsel for tne Respondents: Sri R.Naveen Rao  for 
State Government. 
$t aN' J'&-;.yta1 $c 

C OR AM 

Hon'ble Sri R.Rangarajan, Member(ft) 

Hon'ble Sri B.S.Jai Parameshwar,Member (J) 

U P D E P. 
	 r 

(per Hon'ble Sri R.Rangarajan, Member (A) 

Heard Sri Sudhakar Reddy for the Applicant 

and Sri P.Naveen Rae for the State Goverrinent. 

O.a.No.455193 riled by the applicant was 

disposed of on 13•3.1997 with the following directions, 

r 



.4) 

1- 

:2 

" (i) If any DPC had been conducted earlier to 

22.2.1989 and the applicant was fbund 

eligible to be considered in all respects 

by that DPC, then his case should be 

reviewed by constituting a fresh rduiew 

Committee. 	If he has been found eligible 

for consideration to IFS cadre in all 

respects on or after 22.2.1989, then his 

case should as considered in accordance 

with.3ibeiamended rule. 

(ii)A firm reply should be sent to him as 

per the above direction within a gariW 

of three months from the date of receipt 

of this order . 

This il.A., is filed for implementing the 

directions given in the Judgment. 

When this [l.A., bas taken up for hearing, the 

Learned counsel for the Respondents produced. the 

Memorandum No.1233/5C1F5/9314 dated 11th July,1997 

tjhich was taken on record and submitted that the directions 

- 

	

	are complied with and the applicant has been informed 

suitably. 

The learned counsel for the applicant submits 

that the theniority list which was available earlier to 1995, 

I due to the directions gjvenby 	

i

the Andhra Pradesh Ad- 

J; was 
Zw 

ministrative Tribuna1flDa( taken nto consideration and 

qot 
hence the implementation waW in accordance with the 



-S 
:3 

judgment of this Tribunal. Had the respondents taken 

the revised seniority list issued in 1995, based on 

the judgment of Andhra Pradesh Administrative Tribunal, 

the applicant should have been considered in accordance 

with the judgment of the Tribunal in the present O.A. 

By not doing so, the respondents are driving the 

applicant repeatedly to come to this Tribunal. 

The applicant may have a case. But in an 

implementation pitition the onLy point to be considered 

is whether the reply is given 33 is as directed by 

this. Tribunal in the G.M. 	If there is lacuna in the 

reply, the remedy available to the applicant is to 

challenge that reply for getting the proper relief. 

In the N.M., the points urged by the appicant cannot be 

gone into as it involves study of various other 

factors.and thd material auailaola on record and 

also hearing of those points raised by the respondents. 

H6ncr., if the applicant is so advised, he may file 

a suitable 0.4., challenging the reply datej( 11.7.1997 

given by the Respondents to the applicant. 	In that 

event, the 0./U 9  filed by the applicant challenging the 

reply dated 11.7.1997 given by the respondents to the 

applicant will be considered and a final order will be 

passed based on the submissions made by both sides. 
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° (i) If any OPC had been conducted earlier to 

22.2.1989 and the applicant was found 

eligible to be considered in all respects 

by that DPC, than his case should be 

reviewed by constituting a fresh review 

Committee • 	If he has been found eligible 

for consideration to IFS cadre in all 

respects on or aFter 22.2.1989, then his 

case should be considered in accordanca 

with tibj,amended rule. 

(ii)M firm reply should be sent to him as 

per the above direction within a çeriW 

of three months from the date of receipt 

of this order." 

This M.M., is filed for implementing the 

directions given in the Judgment. 

When this,M.'., ties taken up for hearing, the 

learned counsel for the Respondents produced the 

Memorandum No.1233/SC-I1:5/9j-14 dated 11th JuLy,1997 

t,hich was taken on record and submitted that the directions 

are complied with and the applicant has been informed 

suitably. 

The learned counsel for the applicant submits 

that the seniority list which was available ear liar to 1995, 

to the directions given by the Andhra Pradesh Ad-
Ctt Ct'A a',4Ct 
I minj.stratjve Tribunai was
{jxia taken into consideration and 

qot 
hence the implementation uaaf in accordance with the 

E 

	 (1 . 



IN THE CENTRAL RDMI!'iISTRATIVE TRIBUNAL,HYDEUMBAD sEi.cH 

RI HYDERADAD. 	 :* 

W 

11'.A.No.466/98 in O.R. 456 of 1993. 
' 

\4S tRAfl 4'> 
Dato of decision: March 11, 1 

Hetween: 

A. Kishan. 	 .. 	.. 	Applicant. 

And 

Union of India represonLed by its 
Secretary, Ministry of Enuironent 
and Forests, New Delhi. 

State of ½ndhra Pradesh represented 
by the Chief secretary, Seceetariat, 
Hyderabad. 

Principal Chief Conservator at' Forests, 
Department of Forests, Araiiya Ldhavan, 
Saifabad, Hyderabad. 	 .. 	Respondents. 

Counsel for the Rpplicant: 	Sri K.Sudhakar fleddy. 

Counsel br tne Respondents: Sri P.Naveen Rao for 
State Government. 
t 	3N' j'M?-'-'- - 	Ae;3c - 

C OR AM 

Hon'ble Sri fl.Rangarajan, riemUer([) 

Hon'ble Sri B.3.3ai Parameshwar,?iember (J) 

U R U E R. 

(per Hon'ble sri iI.Rangarajan, Member (A) 

Heard Sri Sudhakar Reddy for the Applicant 

and Sri P.Naveen IRaQ foi the State Goverrinant. 

U.â.No.456/93 filed by the appLicant was 

disposed of on 13.3.1997 with the following directions. 



I 

:3: 

judgment of.  this Tribunal. 	Had the respondents taken 

the revised seniority list issued in 1995, based on 

the judgment of Rndhra Pradesh Rdwinjgtrative Tribunal, 

the applicant should have been considered in accordance 

with the judgment of the Tribunal in the pre3ent U.M. 

By not doing so, the respondents are driving the 

applicant repeatedly to come to this Tribunal. 

The applicant may havt a case. But in an 

implementation p.tition the onLy point to be considered 

is whether the reply is given 33 is as diructed by 

this Tribunal in the Q.r. 	IF there is lacuna in the 

reply, the remedy available to the applicant is to 

challenge that rsJy for getting the proper re1it. 

In the P1.M., the points Urged by the appsicant cannot be 

gone into as it involves study of' various other 

factors and thd material availaule on record and 

a Iso hearing of tiiose poinis raised by the resIlnndEnts. 

IThrct., if the applicant is so advised, he may file 

a suitable O.., challenging the reply datei( 11.7.1997 

given by the Respondents to the applicant. 	In that 

event, the fl.fl., Piled by the aPplicantchallenging the 

reply datud 11.7.1997 given by the respundnts to the 

applicant will be considered and a final order will be 

passud bc;sed on the submissions made by both sides. 

fr 	, 
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2 	 . 

of the number of senior posts borne on the cadre of 

of the IFS (seniority) Regulations gives the definition for 

'Senior Post'. By that aefinitiOn the 33-1/3% of vacanci1s 

has to be calculated on the cadre strength of I.F.S. in 

Andhra Pradesh under items 1, 2 and 5 of the said cadre. 

The respondents failed to take note of that rule and they 

have not included the number of posts under item 5 for 	L 

purpose of calculating the eligible quota of 33-1/3%. 

3. 	The applicant relies on the judgement of jablpur 

Bench of the Tribunal in TA 81/86 decided on 8th June 1987 

and the judgement of the Calcutta Bench of the Tribunal H 

reported in 1995 (29) NrC 244 (o. Icumar Basu Vs. Union of 

India & others) to state that item S of the cadre strength 

should also be taken into acount in addition to items 1 and 2 

for the purpose of determining the quota earmarked for L 

promotion from state Cadre officers to IFS cadre. The 

applicant further contends that the State of Andhra Pradebh 

had taken the cadre strength adding only items 1 and 2 for 

the purpose of fixing the quota for promotion, omitting 

item 5, thereby the number of vacancies earmarked for 

promotees has been calculated erroneously. 

4. 	This OA is filed praying fora direction to the 

respondents to include the deputation reserve posts i.e. 10 

posts and adhoc post i.e. 5 posts under item 5 of the 

Regulations for computing the 33-1/3% promotion quota 

under Rule 9 of the IFS (Recruitent) Rules, 1966 for 

appointment by promotion and for a consequential direction 

to consider him also from the date he had become eligible 

for consideration for promotion to the IFS cadre. 

S. 	It has been admitted by the respondents that as per 

IFS Fixation of Cadre Strength Regulations, 1966, item S 

should also be included for the purpose of calculating the 
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IN ThE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH 
AT HYDERABAD 

O.A. 456/93 	 Date of decision: 13.3.1997 

Between: 

A. Kishan 	 .. Applicant 

And 

1çcWETR

FIr  

\ 

Rep. by Secretary, 
Ministry of Environment & 

Forests, 
tGO Complex, New Daihi. 	 ka  'Voillo. 

State of Andhra Pradesh, 
Rep, by Chief Secretary, 
Secretariat, Hyderabad. 

Principal Chief Conservator 
of Forests, 

Department of Forests, 
Hyderabad. 	 .. Respondents 

Mr.XC.Sudhakar Reddy 
Mr. N.R.Devaraj, SCGSC 
Mr.Naveen Rao 

CORAM 

Counsel for applicant 
Counsel for Central Govt. 
Counsel for State Govt. of 

Andhra Pradesh 

HON'ELE SHRI R. RANGARAJAN, MEMBER (AEX4INISTRATIVE) 
HON'BLE SHRI B.S.JkX PARAMESWAR. MEMBER (cruDIcIAL) 

OR D E R 

Cral Order (per Hon'ble Shri R. Rangarajan, Member (Admve.) 

Heard Shri 5udhakar Reddy for the applicant,-- Shri 

N.R.Devaraj, SCGSC for the Central Government and. Shri Naveen 

Rao for the State Governnent of Andhra Pradesh. 

2. 	The applicant in this OA was appointedto the 

State Forest Service on 28.9,79 as Assistant Conservator of 

Forests. The applicant submits that he had become eligible 

for promotion to the I.R.S. cadre from 31.10.1987. He further 
that he is aware, that 	 by pro notion submittd L the number of persons to be recruitedtto the 

I.R.S. cadre under Rule 8 of the Indian Forest Service 
should 

(Recruitment) Rules, 1966 L not at any time exceed 33-1/3% 
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1 

considered in accordance with the amended rule. 

(ii) A firm reply should be sent to him as per the 

above direction within a period of 3 mQJths 

from the date of receipt of this order. 

6. 	The O.A. is ordered accordingly. No costs. 

_y- - 

cour7 GFFICVB 

CCBIIaI 
Adwinistc:ttvt TribEsCt 

CASE NUMBER..Z22t 

Date of iudgemeat.....t'i4.71'77 
j 

Copy Made Beady 

9118j 

Section Officcr 

a 

I 
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cadre strength for purpose of determining the vacancies 

for promotion to IFS cadr'-. But that rule has been amended 

by notification dated 22.2.89 whereby the Fixation of Cadre 

Strength Regulation, 1966 for purpose of promotion *cludes 

only items 1 and 2. Hence the applicant will be considered 

for promotion as per the old rule if in any DPC he is found 

eligible to be considered against the quota earmarked 

earlier to 22.2.89. it is further stated in the reply 

by the State Government that the applicant became a full 

member of the Service on 21.7.89 and he has become eligible 

for consideration only after that date. As the applicant 

became eligible for consideration to the IFS only on 21.7.89, 

i.e. after the date of amendment notification issued on 

22.2.89, his case cannot be considered under the old rule. 

But it is also stated that the applicant was confirmed 

by order dated 21.7.89 with retrospective effect from 1.11.83 

and he has also completed 8 years of service by 31.10.87. 

Hence it is to be held that the applicant had become eligible 

for consideration for promotion to IFS cadre after he had 

put in 8 years of Class-i service in the State Cadre and he 

is also confirmed. He is eligible to be considered for 

promotion to IFS cadre subject to other conditions being 

fulfilled, such as, his name being in the zone of consideratioT 

and other eligibility conditions. In the result, the 

following direction is given:- 

r 	 (i) If any DEC had been conducted earlier to 22.2.89 

and the applicant was found eligible to he 

considered in all respects by that DEC. then his 

case should be reviewed by constituting a fresh 

review Committee. If he has been found eligible 

for consideration to IFS cadre in all respects 

on or after 22.2.89, then his case should be 
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IN THE CENTRAL ADNINISTRAT WE TRIBUMM 

HYDERABAD BENCH :; AT HYDERABPD 
U!' 	 - 

MAN0, 	of 1998 

in 

OA No. 456 	of 199fl 

-- - 
A.Kishan, s/c Venkataiah, 
a ged 38 years, Divisional Forest 
Officer, 0/0 P rincipal Chief 
Conservator of Forests, Aranya Ehavan,-
S ifaJaad,. Hyderabad. 

- AND 

UNION OF IIA, 
rep.b.y its Secretary,. 
Mriistry of Environment and 
Forests, New Delhi. 

2. State of MDHRA PRES H 
rep,by Chief Secretary, 
Secretariat, Hyderabad, 

..t2'pplicant 

3, PRINCIPAL CHIEF CONSERVATOR OF kVRESTS, 
Department or Forests,.  
Aranya Bhavan, Saifébad, Hyderabad. . 	. . . Respondents 

14ISCELLJ½jcEOus APPLICATION FILED UNDER RULE t±3) 

OF CAT .(PROC) RULES (It) 

For the reasons stated in the accompanying 

affidavit, the Hon' ble Tribunal may be pleased to direct 

the respondent authorities herein to implement te 
fl \ 	judgement in OA 456/93 da ted 13, 3.97 by taking the 

seniority of the applicant as - per the new revised 

seniority list of SF5 officers issued on 1.12.95 and 

pass such other orders as may be deied fit. 

Hyderabad 

Dated: 15,6,98 COUNSEL FOR ICMIT 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNjL 

HYDERABAD BENCH W AT HYD2RABAD 

FA NO. J-tbb of 1998 

in 

CA No. 456 of 1993 

Between: 

A,Kishan Rg 	 ,.fllicant 

A N D 

UNION OF I1IA, 
rep,by its Secretary, 
J4inistry of Evnjronnent & 
Forests, New Delhi 
and two others , 	 .. Respondents 

0 A F F I D A V I T 

I, A,,Kjshan, 5/0 Venkataiah, aged about 38 

years.. working as Divisional Forest Officer, C/a 

the Principal Chief Conserator of Fàrests, Aianya 

Ehavan, Saifabad, Hyderabad, do hereby solenthly and 

sincerely affirm and state on oath as under: 

10 	That I am the deponent herein and the appli- 

cant in the above CA filed before this Hon' ble Tribunal. 

Therefore, I am well acquainted with the facts ot the 

case, 

2, 	It is respeOtfully submitted that the appli- 

cant hrein initially filed before this Hon' ble 
rt 

Tribunal OA 456/93 seeking relief to consider his case 

for pronotion to Thdian Forest Service by taking into 

account the deputation reserve posts i.e., 10 posts 

and adhoc posts i.e,, 8 posts mentioned against 

item ç;  5 of the IES Fixation of Cadre Strength 

1st page 	 t Corrections: 
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Regulations 1966 for computing the 33.3% promotion 

quota under rule -'9' of the IFS Recruitment Rules, 

1966 for appointmeA by promoücn and to direct the 

respondents herein, that on ref...fixatjon of the 

promotion quota, the applicant herein should be 

considered for promotion with reference to the select 

list prepared under the IFS (PronQtion) Regu].a tions, 

1966 and this lion' ble Tribunal was pleased to dispose 
S 

of the àb ove CA on 13. 3.1997 as follows: 

"If any DY C had been conducted earlier to 

22.2.89 and the applicant was found eligible 

to be considered in all respects by that DYC, 

then his case should be reviewed by consti- 

tuting a fresh review ommittee. If he has 

been found eligible for consideration to IFS 

cadre in all respects on or after 22,2,89 -, 

then his case should be considered in 

accordance with the amended rule. 

(ii) A firm reply should be sent to him as 

per the above direction within a period cE 

three months from the date of rec eipt of this 

order. H  

3 	It is further submitted that after the thove 

direttionis given by this Hon' ble Tribunal, the 
ik 	

respondent authorities did not conduct hesh review 

J 
	 committee and the applicant' s case is not reviewed. The 

applicant herein issued several notices to the 

respondent authorities to implement the judgement. The 

respondent authorities without complying with the 

orders of this Ron' Me Tribunal, simply issued a reply 

memo No.1233/5CTS/93 14  dated 11.797 in which it 

2fl' page 

correctiOns 
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is stated that the entire matter has been reviewed by 

the Government in pursuance of the orders of the 

lion' hi Lc ('cn4-r-.. 	 -- 	-- 

stated that the applicant was found outside the zone 

of consideration as per the tentative seniority list 

of State Forest Service officers as on 1.1.88 either 

under pte-amended regulations or the amended regulations. 

Here it is huably submitted that this Hon' ble 

Tribunal has directed the respondent authorities t 

Constitute a fresh review committee and review the 

case of the applicant but whereas the respondent_ 	- - 	 wzibnnxt3.ng  afresh review 

committee simply issued a reply stating that the 

applicant is not coming upo for consideration as he 

was found outside the zone of consideration as per the 

tentative seniority list of S tate Forest Service 

Officers asi on 1,188. It is'further submited that 

this lion' blEl Tribunal disposed of the above OA on 

13.3,97 by that time, the new revised seniority list 

of State Forest Service officers was already issued on 

1.12,95 as per this revised seniority list of State 

Forest Service officers, the applicant herein is 

very rmzëh in the zone of consideration. The respondent 

authorities are well aware that the tentative seniority 

list is no more existing in the year 1997 and already 

the new-revised seniority list came into existence 
a 

and as per the new revised seniority list all the 

earlier IFS selections were reviewed except the case 

of the applicant. The reply given by the respoddents 

is contrary to the directions given by this Non' ble 

Tribunal and it is a deleberate action on the part of 

3rd page 	. 	

- Correctons; 	
ponentT 

' 

p 



the respondents to harrass the applicant herein by 

forcing him to file another OA and to say that the 

matter will be delayed further. The applicat herein 

is not having any other alternative remedy except 

to approach this Hen' ble Tribunal for redressal of 

his grievances. 

Therefore, it is prayed that the Hon' ble 

Tribunal may be pleased to direct the respondnt 

authorities herein to implement the judgement in 

CA 456/93 dated 13. 3.97 by taking the seniority of 

the applicant as per thenew revised seniority list 

of SF5 officers issued on 1.12.95 and pass such 

otherand furtherorders as may be deemed fit. 

Sworn and signed on this N \ktoLo'"O 
the 15th day of June, 1998 

at Hyderthad. 

efcçexe 
4th&lastpage 

Corrections; 	 Advocate derth ad 
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7) 	 IN THE CENTRAL ADtII?USTRATIVE TRIBUNAL: HYDERASAD BENCH 
AT HYDERAR?w 

O.A. 	456/93 	 Date of deci'sioni 	13.3.1997 

Between: 	
-- 

Ad 

1. Union of India, 
Rep. by Secretary,  
Ministry of Environment & 

Foreets, 
CGO Complex, New ilhf. .ct 

State of Andhra 
F 	 Pradesh, 

Rep, by Chief Secretary, 

PrIncipal Chief Conservator 
of Forests, 

Department of Forests, 
Hyderabad. 	 ., Respondents 

Mr.K.Sudhakar Reddy Counsel for applicant 
Mr. 	N.R.Devaraj, 	SCGSC 	.. Counsel for Central Govt. 
Mr.Uaveen Rao Counsel for State Govt. of 

Andhra Pradesh 

HON'BLE. SHRI R. RANGARAJAN, MEMBER (AU1INISTRATIVE) 
HObVBLE SI-fRI B.S.JAX PARAMESWAR, MEMBER (JuDICIAL) 

OR D E R 

ral Order (per Hon'ble Shri R. Rangarajan, Member (Admve.) 

Heard Shri 5udhakar Reddy for th&applicant, Shri 

N.R.Devaraj, SCGSC for the Central Government and. Shri. Naveen 

Rao for the State Governirent of Andhra Pradesh. 

2. 	The applicant in this CA was appointed to the 

State Forest Service on 28.9.79 as Assistant Conservator of 

Forests. The applicant submits that he had become eligible 

for promotion to the I.F.S. cadre from 31.10.1987. He further 
that he is aware, that 	 • 	by prortotiop submitted.. L the number of persons to be recruited/to the 

I.F.S. cadre under Rule S of the Indian Forest Service 
should 

(Recruitment) Rules, 1966 	... ot at any time exceed 	33-1/3% 

H 
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of the number of senior posts borne on the cadre of the 

State or group of States0 He further adds that Rule 2(g) 

of the IFS (Seniority) Regulations qve5, the definition for 

Senior Post. By that definition the 33.-1/3% of vacancies 

has to be calculated on the cadre strength of I.F.S.. in 

	

Andhra Pradesh under items 1, 2 and S of the said cadre. 	j 

The respondents failed to take note of that rule and they 

have not included the number of posts under item 5 for 

purpose of calculating the eligible quota of 33-1/3%. 

3. 	The applicant relies on the judgement of jabalpur 

and the judgernent of the Caitta Bench of the 	ibunal 

reported in 1995 (29) ATC 244 (D. Kumar Basu Vs. Union of 

India & others) to state that item S of the cadre strength 

should also be taken into acunt in addition to items 1 and 2 

for the purpose of determining the quota earmarked for 

promotion from State Cadre officers to IFS cadre. The 

applicant fuher contends that the State of Andhra pradesh 

had taken the cadre strength adding only items 1 and 2 for 

the purpose of fixing the quota for promotion, omitting 

item 5, thereby the number of vacancies earmarked for 

promotees has been calculated erroneously. 

4. 	This Q7s is filed praying for a direction to the 

respondents to include the deptati0fl reserve posts i.e. 10 

posts and aoc post i.e. 5 posts under item 5 of the 

Regulations for computing the 33-1/3% promotion quota 

under Rule9 of the IFS (Recruient)rle5e 1966 for 

appointment by promotion and for a consequential direction 

to consider him also from the date he had become eligible 

for consideration for promotion to the IFS cadre. 

5.. 	It has been admitted by the respondents that as per 

IFS Fixation of Cadre Strength Regulations, 1966, item S 	p 

should also be included for the purpose of - calculating the 



3 	7 
cadre strength for purpose of deteining the vacancies 

for promotion to IFS cadr'. But that rule has been amended 

by notification dated 22.2.89 whereby the Fixation of Cadre 

Strength Regul ation  1966 for purpose of promotion includ 

only items 1 and 2. Hence the applicant will be considered 

for promotion as per the old rule if in any DPC he is found 

eligible to be considered against the quota earmarked 

earlier to 22.2.89. it is further stated in the reply 

by the State Government that the applicant became a full 

member of the Service on 21.7.89 and he has become eligible 

for consideration only after that date0 As the applicant 

became eligible for consideration to the IFS only on 21.7.89, 

i.e. after the date of amendment notification issued on 

* 	 22.2,89, his case cannot be considered under the old rule. 

But it is also Stated that the applicant was confirmed 

by order dated 21.7,89 with retrospective effect from 1.11.83 

and he has also completed 8 years of service by 31 .10.87. 

Hence it is to be held that the applicant had become eligible 

for consideration for promotion to IFS cadre after he had 

put in 8 years of Class-i service in the State Cadre and he 

is also confirmed. He is eligible to be considered for 

promotion to IFS cadre subject to other conditions being 

fulfilled, such as, his name being in the zone of consideration 

and other eligibility conditions. In the result, the 

following direction is given: 	
10 

- 
/ (i) If any DL'O had been conducted earlier to 22.2.89 

and the applicant was found et igible to he 

considered in all respects by that Inc. then his 

case should be reviewed by constituting a fresh 

review Committee. If he has been found eligible 

for consideration to IFS cadre in all respects 

on or after 22.2.89, then his case should be 

H 
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considered in accordance with the amended rule. 

(Ii) A finn reply should be sent to him as per the 

above direction within a period o6 3 months 

from the date of receipt of this order. 

The O.A. is ordered accordingly. No costs, 

- 
—7/ - 
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(3OVNHNiEN1 OF ANDHRA PRADESH 
GENLRAL AD!ViINISTRATION (SIFS) DEPARTMgNT, 

C., 

Mernor,i nd oiri  No 12 HLSC— lF 5 /p3i4, 	Dated the 11th July, 1997 

Sub:— All India 5ervices - IFS - O.A.No.456/93 filed 
Sri A.Nishan, Assistant Uonservator of Forests - 
JudgeucI.t of the Central Administrative iribunal 
dated 1.:-.3.1997 - Reply to the applicant as 
directed by the. Central Administrative Tribunal 
ForwardEd, 	 . 

Hef:-1. Cential Adrninistr0tjve Tribunal, Judgement 
datec 13.3.1997 in O.A.No.456/93. 

2. Front the Principai Chief Conservator of Forestjf; 
Letter NO.25984/93/P4, Ut. 13.5.1997. 	

1 

The ettentlon of Sri A.Kishan, Assistant Conservator 
of Forests is invited to the reference first cited which .werey 
received by the GovernJI!ent on 10.4.1997. 

In pursuar.cc' of the orders of the Central Administrative 
Fribunal, dated 13.3.1997, the following reply is forwarded to 
Sri A.Kishan, AssstL nt Conservotor of Forests. 

Sri A.i'ist3n, Assistant Conservator of Forests-a 
directrecruitee .ssistant Conservator of dorests (w.e.f,1.11.1c 79) 
was confirmed by order dated 21.7.1989 with retrospective 
effect ic., frolli 1.11.1983 and the officer has completed 
eight years of se.ivice by 31.10.1987. As such, the officer has 
become eligible for consideration for promotion to IFS cadre 
subject to ful Li]jrient of other conditions. 	 - 

Whereas, 	 (ie., 1988 Select 
List) was held duitrig the period in between 31.10.1987(ie.,the 
Gate on which the applicnt become eligible for promotion 
to IFo) and 22.2.1g89 (ie., the date on which an amendment- was 
issued to rule 9 of the IFS (Hecruitrneimt)Rules, 1977. For 
determining the vacancies for promotion to IFS cadre in the 1988 
Select List item 1 (Senior Posts) and item 2 (Central 
Deputation). of the cadre schedule as per the IFS (Fixation of 
Cadre Strength)Hegulations, 1966 were taken into consideration. 
Item 5 (State Deputation reserve) of the Cadre schedule was not 
taken into consideration. If item 5 (State Deputation 
reserve) of the cadre schedule is taken into consideration as 
per the direction of the Central Administrative fribunal, the size 
of the Select List for the year 1988 will be (5) as detailed 
below:  

(according to regulation 5(1) of the promotion 
Regulations, the number of 6F5 Officers to be includea 
in the Sel?ct List shall not be more than twice the 
number of ;ibstantive vacancies anticipated in the 
course of Lme period of 12 months commencing from the 
date of prnoaration oent of the Select List or 5% 
of the Senior Posts) 

No. of vacancies as on 1.1.1088 & 

anticipateu vacancies in the course ot 	 Nil 

12 months from 1.1.1956. 	 . 

5 % of the senior posts Ic., 	10x5 	5.2, or 5. 
100 



Item 1 Senior Posts 	= 72 posts 

Itern2 (Central Deputation) =14 Posts 

Item 5 State 	 - 
Deputation reserve 	 =ie Posts 

104 posts 

No. ot SF5 Officers to be considered for Selection. 5 x 3  
- 	

V 

The Select Committee has actuall considered the namesof'  
__ 

Lhr zone of consideration s h' was far below in the then exfifI 
S1Tt6f1tylisf'575FS Officers. Hence, he was not found eligible 
I'rthe elecCEit of 1988 thouqh item 5 (State deputation reserve) 
f the cadre schedule is included for the purpose of calculating the 
vacancy position for promotion to IFS cadre. 

The Select List for the year 1989 was considered by the 
Selection Committee at its meeting held on the 24th and 25th 
February, 1990. The zone of consideration of officers for considera-
tion to selection has been reduced in view of the amendment issued. 
to Regulation 5(1) of IFS (Appointment by Promotion)Requltjon5, 
1966 deleting State Deputation Reserve for arriving at the number 
of persons to be considered. The size of the Select List has been 
determined as eight (8). The zone of consideration was 24 (8 x 3). 
The name of Sri A.Kisiion, is not within the zone of consideration as 
per the tentative seniority list of SF5 Officers as on 1.1.1988. 

fhe Select List for the year 1991 was prepared on 16.3.1992. 
The crucial date for determining the eligibility was taken as 
1 	As per the amcnciod !(eciuia Lion 5(1) of IFS (Appointment by 
Promotion)Hequiations 1966, the size of the Select List was 
determined as 10. ihe number of SF8 Officers to be considered are 
30 ( 10 x 3). Before the Selection Committee could meet on 
13.3.1992, Sri Mir Masood Ali Khan, a Select List Officer who had 
figured in the Select List for the year 1989, was appointed to IFS 
in the vacancy caused due to the retirement of Sri M.P.Mathur,IFS 
in the normal course. Hence, the size of the Select List was reduced 
from 10 to 9. fhe Select Committee heid its meeting on 16.3.1992 
nnd considered nnmes of 26 SF5 Officers oiily(as the name or Sri P. 
Narayana Heddy was considered as not eligible). Sri A.Kishen, 
Assistant Conservator of Forests had figured at SI .No'.349  The names. %
of 5/.Sri D.V.Jayaram Prasad, K.S.Uhargava, anc P.Subamanyam, 
Assistant Conservators of Forests fiouring at Sl.Nos; 28, 29 and 30 - 
were found not eligible for consideration to IFS as on 1.4.1991 as 
they were not confirmed in S178 cadre by that date. Hence, their names 
were deleted. Ihe subsequent seniov Assistant Conservators of 
forests Officers S/Sri S.hl.Selvaraj, P.Bhaskar Reddy, and P. 
Aclivappa who were found eligible eø for inclusion in the zone of 
consideration and who were seniors to Sri A.Kishan also did not 

? come up for consideration as the size of the Select List has been 
:.-cd to 9 ins Lead of 10. Sri A.$ishen who is figuring far below 
ri &.AdivaDpa did not come up for consideration. Hence, his 

for review of the Select List for the year 1990-91 is 
)OSS1UIC. 

Sri A.Kishan, Assistant Conservator of Forests, is, therefore, 

a 

contd ... 3 
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informed that the Government have reviewed the entire matter 
in pursuance of the orders of Central Administrative ........ 
Tribunaidated 13.3.1997 issued in O,A,No,456 of 1993 and 
found that his claims for consideration of Selection in the 
Select List prepared during the period between 31.109.87 
and 16.31992 cannot be accepted as he did not come up for 
consideration, as he was found outside the zone of considera-
tion either under pre amended regulations or under amended 
regulations. 

] 

P.K,STOGI,' 
SECRETARY TO GOVERNMErjT(PQLL.) 

Sri A.Klshan, Assistant Conservator of Forests (Law),.O/Q 
the Principal Chief Conservator of Forests, Hyderabad.:... 

Copy to: 

The Scrutiny Cell of Law Department. 	 . 
the Principal Chief Conservator of Forests, Hyderabad. 	.. 

// FORWARDED 
	

DY ORDER// 	

7 

SECTION OFFIC 
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COPY OF:- 

GOVERNMflrf OF ANDI-Ri, PRADESH 
ABSTRACT 

All Ináia Services - I.F.S. - /ppointuient of certair STS Officers to 
the IFS - Notification of th Government orders.- Republished.. 

GENERAL ADMINISTRATION (sc.IFS) DEPARTvENT 

G.O.Rt.u0. 2051/ 
	

Dated the 18th May, 1998 

Read the following:- 

1. State Government's Lr.No.213/SC_IFS/96-51, dated 16-4-1998. 

From the Government of India, Ministry of Environment and 
Forests, New Delhi Notification F.No.1 701 3/01/97_IFS_II, 
dated 15-5-1998 

0 R 113 E R:- 

The following Notification issued by the covernment of India, 
Ministry of Environment and Forests shall be republished in the next 
issue of A.P. Gazette:-. 

- 	 F.No..17.O13/o1/97I5II, 
Government of India 

Ministry of Environment and Forests 

Pryavaran Shavan, 
C.G.O. Complex, Lodhi Road, 
New Del-hi - 110 003. 

Dated the 15th May, 1998. 

NOTIFICATION 

In exercise of the powers conferred by sub-rule (i) of rule 8 
of the Indian Forest Service (Recruitment) Rules, 1966 read with sub-
regulation(1) of regulation 9 of the Indian Forest Service (Appointment 
by Promotion)Regulations, 1966, the President t is pleased to apçioint 
the undermentioned eight officers of the State Forest Service of 
Andhra Pradesh to the Indian Forest Service with effect from the dates 
mentioned against their names ändto al).ocate them to the Andhra Pradesh 
cadre of the Indian FQrestSevice under sub-rule (i.) of rule 5 of 
the Indian Forest Service (Cadre) Rules, 1965: 

SI  
No. Name of the Offièer Date of the Birth Date of 

appointment 

S/Sri 

  S.Bala Krishna 31-08-191 04-12-1987 
 P.flhaskar Reddy 21.,.O1..1953 	. - 14...03-1991 
 N.Shyarn Prasad 16-07-1955 03-02-1993 
 K.I3hoopal Rddy 	 - . 23-01-1952 0302_1993 

s) J.V.K.T.. Prabbakar Ro Z4-153 .03-02-1993 
o) M.Buliajah 11-07-1952 03-02-1993 
7) A.A. Rama Rao Chowdary- 10t.0R-t952 03-02-1993 
a) .8.5. Yousuf Sharief 23-5-1953 01-04-1994 

(Contd.Pg.2.) 
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2. 	
These appohitments arc made in implementation of the orders 

of the HoiYble C0ntrai Administrative Tribunal, Hyderabad bench 
in  NN 48/9 , 	 Yg. UOI & Ofl., 0.A.t4o 136/96 VeKiahan V. UOI & Ors., O.It,No. 158/95 : E.Narasjmhulu Vs. 1)01 & Ors. 0.A.No. 159/96: P. Adivappa Vs. uoI. & Ors. 0.A,No. 170/96,: N.Shyani Prasad 	 'N Us. 001 & Ors. O.A.N.2o3/96 : Ch.Iylajan Vs.UOI & br. O.A.No. 218/96 K.Bhoop1 Reddy V 3. UOI and Ore. anc 0.A.N0.223/96 : M. Bullaiah & Others Vs,1JOI and Ors. 

(R.san 1val) - 	
. 	 Under Scretery to Govt. of India. 

To 
The Menager, Govt. of India Press, Faridabad ( Haryano). 
Pistribution: 

I. The Chief Secretry, Govt. of /ndhra Pradesh, Hyderabad. 
2. The Secretary, Forest Dpartnient, Govt. of Andhra Pradesh, 

Hyderabad etc. etc.. 

Sd/— R.Sanchwal 
Under Secretary to Government of . . . 

	 India. 

	

- 	(ny 
ORDER AND IN-THE NAME OF ThE 0VERN0R OF !NDHRA PRADESH) 

- 

MOV.S, Prsad, 
Secretary to Government. 

To 

The Commissimcr of Printing., 5taiorerynd Stores Purchases, 
Chenchalguda, Hyderàbad. 

The Officers conccrned thrOugh.the Principal Chief Conservator of 
Forests, Hyderabad ahd etca..,. 

—//tr-:copy//_ 

GOVNMEFJT OF 1d'DHRf PRADESH 
FOREST DEPARD4ENT 

Raf.No.2326/96q . 	 o/p the.Pri.Chjof Uoise±vetor of Forests, Dated: 15_1998. 	. '  
Aranya Dhavan, Andhra Pradesh, Hydebad. 

S.D.Mukherjj, I.F.S., 
Prl.Chlef Conservator of.Forests. 

Cornmunjcted with óonpliments, 

S/ S.D. Mukherji, 

To 	 Pri. Chief Conservator of Forests, 

Sri S.Balakrishna Divisional Forest Officer, Wild 
Warangal. 	 Life Management, 

- 

Sri P. Bhaskar Reddy, Dtvjsjonaj Forest Officr 5oci( Forestry 
Division, Nellora.- 

Sri N.Shyam Prasad, State Sl.yicuitnjst Raiahmundry. 
Sri K.Bhoopal 

Reddy, Director, Urban Forestry, HUDA, Hydeabad. 

Sri.JV.K.T. Prabhaknrp Rao, Pivisional Forest Officer, Fr, Eluru— 
SriL. Bdllaiah, Divisioni •

'Forest Officer., L.D, Karimpaar. 

	

Sri A.A.' 	
Rama Rao Chowdary, Diisionaa Forest Officer, L0qgino Divisç. 

Sri B•SYousuf Sharif, Asst.Chicf Conservator of Forests (E), /o PCCF, AP, Hyderabad.. 

(Con 
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Copy submitted to the Chinf se:::;: to overnment, General ' 
Adrninjsfration (SC.Ips) Departhent, AP, Hyderabo, 

Copy submitted to the Special Chiç.f Scrctry to Government, EFS&T Departmn, AP, Hyderobad. 

Copy to the Special Scretry to Gov;rnmnt(Forests)Eps&T Department, AP, Hyrlerab. 

Copy to the Vice Chairman and Managing Director, A.P.:;Forr.st Develonnent 
Cordrati on Ltd. , Hvderabad. 

Copy to the Vice Chairman and Manacing Director, }IUDA, Ryderabad. 
Copy to the District Collectors, ?/arangal, Nellore, 	East Godavari 

Rcdd, District/}(arimnagar/lyest Godovari Dist. 
Copy to the Princpel Accountant Gnurai Audit—I, AP, HcJerabad. Copy to the Pay and Accounts OfficEr, AP, Hyderah, Copy to the Dirtctor, Indira Gandhi National Forest Academy, Debra. Dun. 

Càpy to the Editor, Indian Forester, New Forest Post, Debra Dun. 
Copy to the table of Prl.Chief Conservator of Forests, Hyderabad. 
Copy to the tables of all the Chief Conservators of Forests, 

0/0 the Pr1.C.C.F. Hyderabad, 
Copy to all the Conservator5 of Forests  /tsst.ch5ef Conservator5 of 

Forests/Deputy Cons ervatMrs of Fores ts/ftsst. Conservato rs of 
Forests/Chief Accounts Officer/Accounts OffiCer—I,II,APFP/ 
Gazetted Assistant(NT)/(T) 0/0 the Prl.Chjef Conservator of 
Forests, Andhre Pradeh, Hyderaba. 

Copy to the Conservator5 of Forests, Wild Life Management, Hyderabaci/ 
Social Forestry circle, Vijavawada/Research and Development 
circle, HYderabad/Raiahmundry/v/arangal. 

Copy to the Divisional Forest Officers, V/lid Life Management, 
Warangal/Social Forestry Division, Nellore/State Silviculturist, 
R.iahmundry/Fjyjg Squad Division, Eluru/Logqjng Division, 
Karimnagar/Loggjg Division, REjahmundry. 

Copy to the Director, Urban Forestry, HUDA, Hyderahad. 
Copy to the District Treasury Officers, ;iarbngal/Nollor0/E5 Godavari 

District/YiI2st Godàvarj District/Karimnagar, 
Copy to all the Officers  in distribution list of Forest Department, 
Copy to the tAanaaer/Hoac! Drabghtsman and all the Superintendents, o/o 

the Prl.Chirf Conservator of Forests, AP, Hyderabad. 
-Copy to the stock files of M1/M2/ti3/M4/M5 seats, 

- Copy to M1/M2/M3/5 seats. 	/ 
Copy to the Superintendcnt Z/Z.1 seat. 

Spalo. 	

//t,c 	// 

Su erintendent. 



NO Ti CF 

To 

The Chief Secretary to Government, 
General Administration (SC-IFS) 
Department. 
H Y 0 S I? A B A a 

Sir 

Sub:- All India Services - In - 0A.N6.456193 filed by Sri A.Kishan. 
Asst.Consorvator of Forests - Judgment of the Central 
Administrative Tribunal dated 13.3.1997 - Reaarfnn 

Under the instructons of my client, A.Kishen, Asst.Consgn'ator of 
Forests, I aS issuing this notice, it is stated that initially my client, 
Sri A.JCishen filed OA No.456/93 before the Hon'ble Central AdmInistrative 
Tribunal, Hyderabed seeking certain directions to consider his case for 
promotion to IFS. The Hon'ble CAT Ryderabad, disposed off the above 0.4 on 
13.03.1997 with the following directions: 

'If any OPt had been conducted earlier to 22.2.1980 and the applicant 
was found eligible to be considered in all rcspects by that DPA, 
then his case should be reviewed by constituting a früh review 
corittee. If he  has been found eligible for consideritlon to IFS 
cadre in all respects on or after 22.2.1969, there his case should be 
considered in accordance with the amended rn?. 

- .ns reply should be sent to him as per the above direction 
within a period of 3 months from the date of receipt of this order." 

A reply was nceived by him through memo no.1233/SC-Ifl/93-14, dated 
11.07.1997 in which you have stated that the entire matter has been 
reviewed by the Government in pursuance of the orders of the Hon'ble CAT in 
04 456/93 and found that my client's claim for considertion of selection in 
the select list prepared during the period between 31.10.1907 and 
16.03.1992 cannot be accepted as he Is not coming up for consideration, as 
he was found outside the zone of consideration as per the tentative 
seniority list of SF5 officers as on 01.01.1988 either under pro-amended 
regulations or amended regulations. 

It is stated that the seniority list of Asst.Conservatorg of Forests 
issued earlier i.e.. tentative senority list was disputed and a number of 
cases were filed before the Hon'ble A.P.Administrative Tribunal, Hyderabad 
challenging the same. Ultimately, the Hon'ble Tribunal directed the 
Government to issue a fresh revised seniority list and as per the above 
directions of the !lon'ble A.P.A.T. a revised final sJniority list of 
Ass t. Conservators of Forests was issued by the Goernment, in December, 
1995. The select liIt,which was prepared earlier with effect from 1988 to 

contd. .p.2  
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199 wag based Upon the tentj6 and ad-hc seniorit. list 
Was revised as per rules, and has been 
	 of ACm, which 

PrOVed by 	
as well as to be Considered for POtion to 

A.P.4.r In PUrsUance o 	 8P 
on f the revisi 	

of Seniority, my client is 

FS with effect from 1933 by taking his 
your reply dated 11.07.1997 is 

	

	

entitled I SGniority 	per the r e
vised and final sezJiority list of ACE3, but whereas 

existence. 
based on Seniority list which is not in 

And as per the directions 

of the !lon'bje CAT, the reply should have been fUrnished to my client after 
COflStituting a fresh review comnittee. The reply dt: 11.07.1997 is not the 

COrtll1jittee thus you have 	 Outcome  - of 	
iberations of review Violated the directions 
	
del

lfon'ble Tribunej 
And further the Calculation of numbør--  is not Correct 	r'--- -- 	 - 

Numb. of Vacencje5 	4 
of deputa0 resene 7 (20/3 6.7) 

Total Vacancje5 for the year 
	- - 

111 
1939: 

The select committee should have considered 33 names instead of 24 names 85 was done based on ad-hoc list. And as 
OP 01.01.1989 as pot the SOniority list approved by Goverrene my 
	

is t serial no.23, 

	

y 	 client therefore, he is vermuch within the one of consideration 

Thus, the, narration given in Your memo dated 
11.07.1997 is totally erroneous, misleading and needs to be corrected 

ZJPSC, 
The letter was issuca without 

	

therefore -it  

	

	 concurrence of Government of India, and 
fion'blo CAT, review DPC ha is not valid. Since as per the directions of the 

s to be Constituted which is not done. And as per the 	 to 
3 of Indian Forest Ser

vice(Appointment and Promotion) Regulatjo5 1966, the committee should Consist of 

Chalrma,i, fember of the CIPSC. 
Chief Secretary of the State. 
Secretary to Forests of the State. 
Prl.jjj Conservator of Forests. 

Joint Secretary and above cadre officer from GUI. 

The memo 
 dated 11.07.1997 does not disclose that the reply to my 

client is given after geliberetions of the DPC constituted as above. 
Hence, you have deilberatejy Violated the directions of Hon'ble CAT and you 
are liable for contempt cProceadings 
	

You are requested to Athdraw the 

Ni 

contd. .p.3. 	- 
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memo cited and consider my client by taking revised seniority 
list of 1995 as per directions of the Jton'ble Central 
Administrative Tribunal by Constituting Review DPC within six (6) wee!S 

from the data of receipt of this notice, without further 
delay. Otherwise, my client will be forced to invoke the 
jurisdiction of the Iion'ble CAT for contempt proceecflngs. 

Thanking you, 

Yours \faithful1ly, 

41 
(K. suDIawin REDDY) 

ADVbCA,U 

£ 	
Copy to Secretary, tunis try of Environment & Forests, CGO complex, 
New Delhi with copy of Judgament and reply of the Government of 
A.P. for flOcessary action. 

Copy to Chairman, UPSC., New Delhi for information id necessary 
action. 

(K. 

ft 



DIRECT RECRUITS 	DATE OF 

APPOINTMENT 

I. A,Sudhakar 

2, M.Darsanam 

3. P.V.Rja Rao 

01-02-83/30-11-82  
08-03-83/08 12-82 

08-0383/010184 

. 

M.Oarsanaffl 

P.\J.RaCja Rao  

O\ 

OB-O3-BJO2-Q -87 

08-03-83)31-12-87 

. \ipe S\ao 

SMBaseedu\\a 

NOTE;Srj Bh.Basjvj Reddy has actually 
completed the period of probation on 
19-11-1 993 	Hence his 

(il during this year. 
'a 

D.HarinacJh Rao 	21-01-87 
L.Kameswara Rao 	30-09-87 
R.5reerff 	 30-09-87 

BE R$ FROM T H THEM (UNDER RULE 29 (a) and (b) OF 
A.P.S & S.S.RULES) 

PROMOTEES 	DATE OF 

APPOINTMENT 

I. V.S.Raghavajaj, 01-01-136 
 D.Vasudeva Mutihy 01-01-86 
 A.Upen,- Rao 01-01-86 
 S.M.Rasheedullah 01-01-86 
 D.Harjnj 	Rao 22-01-86 

 L.Kamesara Rao 01-10-86 
 R.SreerarnUIU 01-10-86 

• 
(UNDER RULE 33(a) OF A. P, 	

r LL MEMBER 	F THE SERVICE AS ON 11-88 
S & S.S. RULES AND SECOND PROVISO UNDER RULE 8 OF AP FOREST SERVICE RULES) 

SI. 	Name of the Officer DR/P 	Dale of No. Date of Dale of Dale of 1st app- appoint. declara: apptt. ointment merit on 
Hon of: - as 	full probation probation member 

1. 	T.V.SUsg. RAO ------------------------ 
: 	2: :P 	5HFnk0 

DR 	1211-57 12-11.57 i1-/1-52 . 	
. 15-04-55 15-04-55 

66 
17-10-59 15-10-74 

102 



-H9
---------------------------------------- 

- 
St. Name of the Officer DR/P Date of Date of Data of Date of 
No. ' 1st 	app: appoint- dectara- appit. 

ointment ment on flon of as 	full 

probation probation rncrnber 

 PRITHVI SINGH DR 25-04-67 25-04-67 16-11-71 31-12-75 

 C.RAMAKRISHNA REDDY P 20-02-71 20-02-71 10-03-72 31-12-75 

 C.LAXMA REDDY - p 26-02-71 26-02-71 - 13-08-78 

 C.GURREDDY P 11-03-71 11-03-71 19-05-72 13-08-78 

 P:VNARSINGA RAO P 11-08-71 11-08-71 - 13-08-78 

 V.RVENKATESWARLU P 19-08-71 19-08-71 05-09-72 01-01-79 

 P.VKRISHNA MURTHY p 26-08-71 26-08-71 06-09-75 01-01-79 

 J.V.SARMA P 10-11-72 10-11-72 09-11-73 01-01-79 

 P.HEMANGA RAO P 10-11-72 10-11-72 09-11-73. 01-01-81 

 P.S.SANKAR REDDY p 10-10-72 10-11-72 15-01-74 01-01-81 

.14. VPOLI REDDY P 10-11-72 10-11-72 09-11-73 06-01-82 

 S.BALAKRISHNA DR 14-05-76 14-05-76AN 14-05-80AN 14-05-76(1-5-76) 

 BT.RAO DR 03-05-76 03-05-76 02-05-80 ,01-01-78 

 D.SATYANARAYANA DR 12-05-76 12-0576 11-05-80 01-01-78 

 B.S.YOUSUF SHARIEF DR 03:0576 03-05-76 02-05-80 01 -03-78 
 I.PERAIAH DR 05-05-76 05-05-75AN 05-05-80AN 02-03-78 
 K.N.BENERJI DR 03-05-76 03-05-76 02-05-80 02-03-78 

 RV.PADMANA8HAM DR 16-06-77 16-06-77 15-06-81 13-08-78 

 G.PRAKASH DR 05-06-77 05-06-77 17-06-81 13-08-78 

- 	23. S.M.SELVARAJ DR 06-11-78 - 	06-11-78 05-11-82 06-11-78(13-8-78) 

 P.BHASKAR- REDDY DR 03-11-78 03-11-78 26-11-82 03-11-78(13-8-78) 

 P.ADIVAPPA DR 01-11-78-  01-1 1-78 26-1 1-82 01-11-78(13-8-78) 

 M.NARASIMHA RAO P 25-08-71 01-01-79 31-12-80 01-01-79 

 A.K1SHAN 	- 	.. DR 01-11-79 01-11-79 31-10-83 01-11-79(1-10-78) 

-  K.ESWAR CHAND DR 01-11-79 01-11-79 02-11-83 01-11-79(1-7-79) 

 E.NARASIMHuLU DR 28-02-80 28-02-80 27-02-84 28-02-80(1-1-79) 

 A.JANAKIRAM REDDY 	- DR 03-03-80 03-03-80 02-03-84 03-03-80(1-1-79) 

 V.KISHAN DR 29-02-80 29-02-80 28-02-84 01-01-81 

 MOI-ID.ISRAHIM DR 28-02-80 28-02-80 03-04-84 01-01-81 

 N.SHYAM PRASAD DR 28-02-80 28-02-80 27-02-84 01-01-81 

 K.HHOOPAL REDDY DR 16-06-80 16-06-80 15-06-84 01-01-81 

 J.V.K.T.PRABHAKAR RAO DR 16-06-80 16-06-80 01-01-81 

 M.BULLAIAH DR 17-06-80 17-06-80 

22.05-86( 

10-10-85 2312-81 

A.A,RAMARAO CHOWDARY DR 16-06-80 16-06-80 11-04-85 	- 23-12-81 
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IN TME CEKTTPALADpaNj.,. 

1. 	
ANo. 	of 1998 

in 4 	
CA No. 456 	of 1993 

Lt 	 Between: 

- 	 LY4shan 	••.ZPPLIC7p 

a 	 -. 

11 	
Union of Indja rep0  19 JUN iQQ 	

fl 

Envjrontht, New 
Delhi & others. 

..Respondent '—a 

1) 

v - 	
- 	PETITIoNELn FOR IZLEMEATION OF 

THE JUEF ENT 

j4 	 - 
'te

Z I- : 

3* 

\- 
- 

Filed by: 

K03 udhakar Reddy, AdvocatE 

dOUNSEL FOR APPLICANT  
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- 

BEFOLE TEE CE1iTAL AD.LISTRATIVE TRIBUiTAL 

HThEIA3AD B2>JH:: 

E.A.Jo. 466/98 in 0.4.Ho.455/431 

Be tiq e en: 
Sri A.Kishan 
	 Appicarit. 

And 

The Uhion of India represented 
by its Secretary, lciniary of 
Environnent and Forests, 
OGO Complex, Iodfl Road, 
Neu Delhi. 

State of A.P. represented by 
Chief Secretary ; Secretaria, 

Hyderabad. 

The Principal Chief Conservatcr. 
of Forests, Hyderabad. Res pondeits 

OOU?:TrEt AFFIDAVIT FILED 1i BWtiALF CF tESP(NDENTS 2 & 3: 

I, A.L.Narayana So: of Late Sri A.Annappa aged 

about 52 years residinrj at iyderabad do hereby soleianly and 

sincerely affin and state as follows:— 

(2) 	I aa the Joint Secretary to Gove::nment (All India 

Services) in General Ada±niètation Departnent and I am 

autliorised to file this counter affidavit on behalf of 

Respondents (2) and (3) . I a:: ;zell acouainted zith the 

facts of the casa. 

(:3) 	I have gone through the iiscellan,ous application 
S 

filed by the Applicant. I deuy the averuents riade in the 

application save those v?hich a::e snecifically adaiitted herein. 

(4) 	In reply to pans 1 to 3 of the Applicaticn, it is 

~f)-~10 

a,-,C— 

Jt, Secretary to Govt. (AIS) 
General Administration Dept. 
A. P. Secretariat. Hyderabad. 

1st page 
iTo. of Con ections An33?cR 

44 	 - 

Sf:n Officer (S.C.) 
Csasrat Adajiyiisjratjon (1.F.S.) Dept. 
$ssrrjat, Hyderabad 600 022. 

% contd. . .2 
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respectfully submitted that on the O.A.J.io.456/93 filed by 

Sri A.Kishan, the Honourable Central Adninistrative Tribunal, 

Hyderabad Bench, had ordered on 13-3-1997 as follows:- 

II 

If any Departuental Pro:iotion Cominitte3 
had been conducted earlier to 22.2.1969 
and the applicant was found eli,ible to 
be consiered in all respects oy that 
Departatental Pronotion Conuittee, then 
his case should be reviewed by 
constjtutin a fresh review Coinnittee. 
If he has been found elijible for 
conslueration to IF cadre in all respects 
on or after 22.2.1Q89, then his case should 
be considered in accordance with the 
&aended rule. 

A firm reply should be sent to bin as per 
the above direction within a period of three 
montha. 	 -. 

Sri A.Kishan, Assistant Conservator of Forests, 

a direct recruitee Assistant iCcn._rvaor  of Forests 

(with effect t±o: 1.11.1979) -,;,as confirmed by an ordsr 

dated 21.7.1989  with retrospective effect is., froi: 

1 .1 .1983 and he had coiupleted ei.ht  years of service by 

31 .10.1937. As such, the aolicant had becoie eligible 

for ccrsideration for inLiusicn in the Select Lists from 

31 .10.1987 subject to fulfilment of other conditions. 

During the period between 31 .10:1967 and 22.2.1989, 

Selection Coimittee 3neeti:2E3 were held on the 14th December, 

1987 and on the 27th Dece-ber, 1983 ahd prepared the 

Select Lists for the years 1967 and 1 963 respectively. 

For the fonier meeting, the applicant was noc eligible 

1$ 

	

for consideration as he had not coupleted S 5ears of 

2i26 pate 	 . 
No. of Corrections 	ATTEE 	 DECThTE.H1 

- 	 . 	Jt, Secretary to Govt. (A(S) 
Officer (S.C.) 	General Administration Dept. 

Cenerai Administration (LF.S.) Dept. A. P. Secretariat. Hyderabad. 
- 	 Sscrgnat flyderaba4. 800 022. 

contd.. .3 
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ervice in State Forest Service as oi 1.1.1987. For the 

21.tter meeting, the appiicatt wa c eligible for co:.sideration 

for the year 1588. For detenirin the vacaioies fc 

prorotion to IFS caare or the 'eaz 198 Selectnst, 

Item 1 (senior Posts) and Iuec 2 (Central Jeputaton) oithe 

cadre schedule as per the IS (FixaticLi of Cadre Strength) 

Re;ulations, 1965 were taken into consideration. Iteza 5 

(State Deoutation Reserve) of the Cadre schedule was not 

taken into consideration. If ite:. 5(State Deputation 

reserve) of the cadre schedule is taken into consideration 

as per the direction of the Honouzable Central Athuinistrative 

Tribunal, the si;e of the Select List fur the 3eaT 1938 

will be (5) as detailed beloy:- 

( accordij:y to rejulation 5(1) of the pror1oticn 
Regulatio:s, the nuber of State Forest 
Service Cfuicers to he included in t}e Select 
List shall not be :ore tha: ',.Tice the nuSoer 
of substantive vacancies anticipated in the 
course of the perici of 1 2 itontlis ccnmencin; 
froL te date of xrepan.tion ofthe Select 
List or 5; .of the Senior Posts snown against. 
Itsc. 1 an 2 of the cadre schedule 	- 

No. of vacancies as Q1) 1.1.1983 and anticipated 
vac.ncies in the ceurse Of 12 months 	 Nil 
frm: 1.1.1938 

5o of the senior Posts :Le. , 104 z 5 	or 5 
ThC 

Lien 1 Senior Posts 	 = 	72 Posts 
tte:u 2 (Central Deutatioii) 	 = 	14 Posts 
Ite 5 Stae Deputation reserve 	= 	18 Posts 

104 Posts 

.. 	 No, of State Forest Service c+,-ficerp to he 	- 
considered for Seiectio; 5 X ) 	 = 	15 

24 
i1orrecticns 	tES~ 	 D0E1,127  

- 	
- 	 Jt, Secretary to Govt. (AIS) fn Ufficcs (S.C) 	 General Administration Dept. 

	

General Adaüriistration (LF,S.) Dept. 	A. P. Secretariat Hyderabad. Secrebriat, Hyderabad . aoo 022. 

contd. .4 
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6.The Select CoEtittee 	s actiall: coisiderèó 

the 3iieS of 24 Cffica;s ijet'ad uf 1 5 Gific':'s( .?.3 

above) . The nce of the aTpliCaflt d 	nCI fJ.gUri 1: the 

list of 24 Qfficrs, iho arc vithin tie zora of coneicera—

ticu as no was iar bcso i. the ttn e:istflg sen1o;.:itu 

list of State Porest Service Officers. E@yjce, i-.a was not 

found eli&ihle for th SeiLact List of 133 thou;i itca 5 

(3tae de-;,u'u-al;ion 	 of the cadre schedule i 

included for the turpose of calculti!: the vacs.ncy DQsitioX 

for proacticn to IS cadre: 

7. 	The order of !nionoi.rahle Ur:tral dmistrative 

Tribunal is that his case should he reviewsd 

constitutini a review cotittec, if 	Dprt:ental 

Proaotion (jcznaittee had heeL co::ducGe ea:clie: to 22.2.1989 

a 	-cne app.icant 'va jiou: eli.ibie to be coidered 

in all resDects by that .Deart2ntel ?rcaotioi Coniittee. 

In th.s co2itext, it is subL-itted th.t the Honourable 

Cantra AdBinistrative T?:ibu:al ordcrqd 60 co:stitute 

a fresh review Departa'cut-al P::biiotior Coinnittee only Lf 

the aplica.nt was fou:d eiizible to be ccnside'::ed i;.i 

all resects. In the ±nsGan case, the appiiQQnt was 

fallin outsice the ;one of cciside;1a-u:Lon aVefl fter thj 

jte: 5( 3tat Do,uta.tici Reserve) of the cadre schedule is 

taken into account for the purpose of calculs.tini vacancy 

positon for proiuotioll to IFS Cadre. After censulting, 

t hq Law Dépaxtaent, the applict t'as iven a fin reply in 

4t±i naee 	 • AirESi : 	

!ry()Io 

	

j 6  Secre 	Govt. (AIS) 

- 	- 	 Genej Adiujjjstratjon (1 	
General Administration Dept. 

Secretaxiat Hyderabad - db 	A. 	P . Secretariat Hyderubad. 
4 

contd  ... 5 
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Government fleuo..o.123)/sC_Irs/9_r4, Dated 11.7.1997, 

thereby the Stata Gover1)L3:.Yb, coST;lied •dth the orda::s 

of •bne Honourable Central idiiistraive Tribunal in 

C. 45 5/9 3. 

6. 	In reply to the pa::a 4, wherein it is coarGenGeCt tnat 

the case of the applicant should have been revieied based 

on the revised seiority list of State Forest Service 

Officers issued on 7.12.1995 and not 1.12.1995, it is 

respectfully submitted that in the order of t'e onourabie 

Centr.J AdI•iiniStrtive Tribunal, dated 13.3.1997, there is no 

direction to the effect that his case should be revieved 

based on the seniority list of State Forest Service Officers 

i$SUØQ Ufl 7.1 2.1995. It ic further subuitted tint in view 

of revised seniorit;' list of S•-bate Forest Service Cffice:s 

issued on 7.12.1995 and in view of the ..2..aduinistrative, 

Tribunal Orders and Central cdinistrative Tribunal Crderz, 

thQ Review Selectio:a Co itte6,. aet on at:'a and 9th January,. 

1 996 at ilew Delhi, and a~. air. on the 4th and 5th Februa::y ,1 998 

at iyderabad and reviewed all the select lists of IFS 

Officers for the years 1976 to 191-92. ;tith rearto 

th$ reviaw of the Select List fo t1eyeatr 19S3, it is 

restectftlly sucitted that. for the original Select List of 

198, vacancies 're detarininod taking into account itei 1 

(sqi.or posts) and iten 2(Cent2al Deutaticn) of the Cadre 

scIele as per the IFS (Fixation of Cadre Strength) 

Reaulatios, 1956. Ite 5 (State Deputat±o::' Reserve) of the 

No. of CQrretiQ 	1TSU 
Jt Secretary to Govt1 (AIS) Section 0?flcv (S.C.)  

Gsoeral AdmznisUale*TS.) Dept. 
General Administration 'pt. - 

kcrstarjat.Hyderflsd-$10022. 	..ecr,nt H . 

contd . . . 6 
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jadre Schedule fls not taken into consideratIon. ifhile. 

2eviewin the $eiectLiat of 193h, also, the szue 

proceae was followed. 

9. 	It is therefore respectfully subitted that the 

djreotione of Honourable 2ribunal are iEpletented and.  

reasoned dedision ws cOLunicatcc to the aiYplicaiy. 
-I. 

The applicant cannot see:: z;:4y relief which IiL outsi.e 

the scope of calie: dir9tios issued by Konourable 

Tribunal. The 1i.I.. is devoid of merit. It is therefore 

prayed that the Honourable Tribunal nay be pleased to 

disiaiss the h.A. with ocsts. 

F 

SoJ..eniy--and sincerely 
affjrmed thid the 20th day of 
Lutst, 1993 and si:cied in ry 
p2tence. 

Dl? 0 , 

Jt, Secretary to Govt. (ASS) 
General Ad:njnjst,at:on Dept. 
A. P. Secretariat, Hyljerabaa 

BEFOIt3 12 

AT2WC 

Section Officer (S.C.) 
General Admjnjstjjoa (LF.S.) Dept 

Secretariat, Hyderajg - 90.0 022. 

bi1 paie 
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